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•CENTPAL ADMINISTRATIVE TRIRJNAL 
WWAHATI BENCH: 	 S  

OR D ERS 	E T 	 t 

• 	\ 	\S 

	

•• 	.••, 

1, 

 

1gina1pp1icati.oP No. 	- 	 ' ' 	 . 	 .-•S 

2 0 . Mj.se Petition No.  

	

• 	•:•; 

Contempt Petition ?o._j 
;. •i• - 	 . 	1J 	1),•i 	

)r Rviei App1canI.On,JO 	J 	 .5-I \ 	\••• 

k 

	

VS- Union of. India &s 	. 

• 

Mvoçat for the p1i.ca 	S  i&  

dvocat e for the Re sp ondant s 	-€  

	

- ------------ --± 	 ----- 0TTYr Notes of the Registry I 

	

r Catfl Sn , forni, r 	67O7 	When ther imatter is taken up Mr Rs. 	1- 

	

Jd.pUd kiè C7BD'..;- 	• ........ i'cat - , learned counsel for ihe applicant 
6. 

•' 	 S 	 uiñitthd that this trithina1 •hasiIo 
Date 	

' 	 diction over the BSNL employees and the; 

-''L 	. 	 pèittd to 	thdmw- this 

	

qj~ Registrar 	•K ; 	 ••- 
- 	 pfion and seek 	medy befoi the 

	

r c 	 apropnate fo 	yer allowed 
(DcA is accordingly dismissed on 1 	* 	 . .• 

- 	 wiqidrawal 

• 	 Vice-Chairman 

• 	
•• r•, 	 pg.. 	

•..... . 	•. . 	 • 

	

:S-•.•J 	 5; 	 ••:• 
31 7 2007 	In view of the order passed in R A 3 

.f 2007 allowing the same the O.A. is-

4- 	
4st ored to file 

S 	 • • • 	•.I•II 	
1 

• 	 ..: • 	.-- 	'.5- . 	 S 	 Issue notice to the Respondents, 
A 	 riturnable by four weeks 

- . • 	 • 	 Post the case on 31.8.2007. •• 	 - 

Vice-Chairman  
/b/ 	

,• 
- 	 t~ •'1: 	•_•' 	 .5. 	 .5 - • '_5 



- 

0 ,  

• 	1 	 . 	 . 	... 

NV 	UYckc 	31 8 2007 	It appears that notice was served on 

	

$€,t4 	p79ce 	 Respondent Nos 4 & 5 Mr M U Ahmed, 

'.- 	 . 	. • learned AddLC.G.S.C. appéOring for 

	

i2C- 	.i 2 	 •... 	....gespondentNos. i'&3.?&:anted;tirne;to file 
-.  

statement Let it be done 1within four 

weeks. Let the. -case be posted Ion 

5.10.2007. 	In 	the ---rnednfimeofher  

51 

	

	 Respondents are also at bberfyto file repiç 

statement 
174 

-. 	
•.. 	Vice-Chäinrdn 

/bbl 

/ 

	

i')TO5I10.07t Ul•-"! 	Mr.R.DIatL 	Advocate, for 	the . 

- 	 Respondent No 5, seeks four weeks time to file 

oLA1J.crv.€P-1 	written statement Prayer is aIIowed - 

(94kJ 	ecIL. 
j: :H •, 	

this:.matter on 6th, -NoVember, 2007 

WUen Statement . fromthe 
.:,-' 

	

'ji'j1i. IJ5I(J'i 	ThY).- I)ffl 	iiP4dT 	No.5. The Gvernment.of.lndia , ,/, 

should also take  st6ps.,  to file' 1hir Written 
.-. 	. 	-. 

i1yI.: 	Satementby 6th November, 27. 

L° 	. 	 • 
.MnojainMah2flty 

\ - 	 Im Member(A) 	Vice-Chairman : 
• 	 . 	 . 	 . 	 . 	 . 

	

\) 	 06.11.2007 	Mr.MDutt 	learned counsel . for the. appf 

	

MrJV4J.Aluñed learned AddLC.i.S.C. for. Respon 	Nc 
• 	 -. 	 , _.'j. . 	. 	 . 

and Mr.R.Debnath, learned counsel for-Resoonditi Nos. 2 tc 

f (H) 	
are present 4rRDebnath has produce94y of the ords  

dated 21 September. 2007 on behalf.el'the Respondents. I 
- 	 e e 	 - 	/ 

• 	i:ccI- 	'(-- 	-' 	• it be kept on record. Copy, of 	s order dated 21.9.07 
.. 	(JOfl! i• 	already been served on the5,ø(nselfor the applicant and sat- 
- . 	 has been perused byJic'unsel for the applicant. Therefoi- 

f e7I 4- / j) f' 	 the matter has 	disposed of as infructuous 

	

• • (fçtJ 	 . 	 _kpy of this order be served to the counsel for 

ko ) tu--f.. ed. -  

Membj 

• 	.... 



06.11.2007 	Mr.MJ)utta, learned counsel for the applicant, 
- MrMU.Ahmed learned Addl.C.G.S.C. for Respondent 

No.1 and Mr.R.Debnath, learned counsel for Respondent 
Nos. 2 to 5 are present. Mr.R.Debnath has produced a 

/i 	 copy of the order dated 21 September, 2007 on behalf of 
the Respondents. Let it be kept on record. Copy of this 

/ 	 order dated 21.9.07 has already been served on the 
counsel for the applicant and same has been perused by 

/ _ 	the counsel for the applicant. Therefore, the matter 

c. 	c-
t- 

6tI 	 disposed of ,  

Copy of this order be served to the counselfor 

. 	

all concerned. 

eKJ~Member(A) 

Lm 
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IN THE CENTRAL ADMINISTRATIVE TRIBONAL 

GUWAHATZ BENCH 

OA,NO 	9. 	12005 

Tin kU Chkravarty 

.Appiicant 

-'Is- 

Ijti ion of India &Ors 

..Repondents 

INDEX 

SL.tEO Particulars of the documents 	Pacie No. 

• 	 1. ppLication 	 - 

Z. Verification 
• 	 3. Annexure-1 	 U, 

 Annex0e-2? 	 - 

 Annexure-3 

 Annexure-4 	 _1 
 Mnexure-5 

• Filedby 	• 	 • 

Advocate 

4 



IN THE CENTRAL. ADMINISTRATIVE TRIBUNAL. 
GUWAHATI BENCH 

O.A NO I 9 12006 

Tnku Chakra1xty 

-vs- 	- 
	Appkcant 

Union of India 2O 
10 

.R€pondents 

SYNOPSIS 
- 	 4 

That this application is directed against in-ordinate delay by the 
Disciplinary Authority in- pronouncing the final order the disciplinary 

proc:eeding against the applicant,. •aJthougJ the enquiry was completed 
in March 2003 and the eflquiry Officer had, prepared his report on 
21.8.03. The copy of the enquiry report was evn furnished after 5 

months on 9..2.04. The applicants had siibrnifte4 her representation 

against the -Enquiry Reort on 25.104. The pendency of the said 

decision has not only resuJted in great deal of metaJ agony for the 

applicant but also has rL,lted in virtual deadlock with reard to the 

payment of re'uJar scale and grant of various service benefits which 

would have otherwise been payable to the applicant. As such this 
petition has been filed with the limited prayer for a direction to the 
authorities to completed the proceei3inj by pronouncing the final 
decision and thereafter settle all pe.nding isues related to the grant of 
service benefits. 

Lii 



F,. . 
LIST OF DATES 

024.90- Appiicantjoined service 

24.992- The appiitant could not attend duties from the said date due 
j 	the heart alt ment. 

Z4.6.97- The appLicant reported for joinin. 

15.11.01-The applicant was allowed to join and charge sheet' was 
issued. 

19.11.01-The applicant was informed that she would not be allowed to 
join tif( a de.cisibn was taken by the hige.r  authorities, 

30.602- The applicant was allowed to join on a fixed pay. 

Z1..03- The report of the Enquiry Officer was prepared. 

18.11.06-The Last represention of the applicant 

Filed by 

flt 	Q 
Advocate 
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Smti 7jnkLi . Ch akraratty 
•TeJecom Oce Assistant(G) 

• 	 • 	
Corn mercjaJ Secbo Oc:e of the - 	
Gene.t-aJ Mage -, ThJeom Disc 
ShiiJ, 

• 	. 	• 	 . Apcat 

Vs 	 :. 

I. The linion of.tn.dia repreend by 
the Secretary , Govèrnmentof 

• 	. • •, 	India, Ministry of 	 • 

	

. 	
Department of Te(ecn, New DeIhL. • 	• 	• 

	

Z. The Sr. DePuby DirecrGen.( . 	• 	. • 
(Esth) •Bharat 'satichãt-  Niam Uited, 	•••; • 

StEitc--sman House, Bakakhanba road, • 	 •. •• 
	New De(hi-j1Obi 	 S  

3 The Chief Geet( Manager, NoJ • 

	

• 	. 	. • 	Eastern. Circ(e Bhatt Sanchar 	. 
Nigam Pm. ifmd, Meqha(ya, Shillong. 	• 

• • 	 •: 4. The GenerI anager TeLecom Disict 
harat Sanchat-  Nktam Liniitd 

	

• • 	. - 
	. 	

Batik Shittq, Meqhalaya 	S 



5. The Deputy General Manager 

Office of the General Manager 

Telecom Disjct Bharat Sanchar 
Nigam Umited, Batik, Shllon 

• 	. 	. 	. 	Meghataya 

Responden 

DETAILS OF APPLICATION 

1. KJICIJRS QF THE ORDER AGAINST WHICH THE 
APPLICATION IS MADE 

That this applicationis directed against in-ordinate delay, 
by the discip(thary Authority in pronouncing the final order in 

the disciptinlary proceedüq pending against the apLjcant, 
although the enquiry was completed in the year 2003 and the 
app(icant had submitted her representation against the enquiry 
report dated Z 1,8200:3 The pendency of the said froce€ ding 
has not only resulted in agony and frauma for the appticnt but 
also has resulted in vittva( deadlock with regard to the pamCnt• 

of regular scale and grant of various ;service benefit which 

would have otherwise been payable to the applicant. ,This 
applidation as such therefore does not chaUenqe any order. 

2. JJJ.RISDICTIQN Of THE TRIBUNAL 

That•thjs t-(on'b(e Thb'ina( has theurisdjctjon to entettjn 
this application as the applicant is still an employee of the 
Departjrent of Te(eco.mmunjcio t  'and the option exercised by 
the applicant for absorption in the Bharat Sanchar Nigam 
Limited is yet to be approved. This Hon'bte Tribunal also has the 
territorial iurisdiCtion  

3. LIMITATAJQN 	 11. 



/ 

	

• 	 That the applicant humbly qubmits that the laws ..: 

	

• 	
hmitation do not bar the inst3nt application as the wrong 

complained aqainst is a continuing wrong and the applicant 

continues tosuffér, till date. 

4. FACTS OF THE CASE - 

	

4.1. 	That the applicant joined as a Telecom Office Assistant on 

2.4.90 in the scale of pay of P.s 975-2.5- 1150-30-1560. 	. 

a 

	

4.2. 	That tha applicàtt due to health reasons could not attend 

office from 24.4.92 till 24.5.97. The applicant was suffering, 

from heatt all nnt and had to undergo surgery during the said 

period. On 24.6.97 the applicant submii±ed her joining report 

but she was not allowed to join. 

	

4.3. 	That thereafter the applicant on several occasion made 

representations for allowing her to join her duties but she was 

not allowed to 'oih till  

	

4.4. 	That the applicant was also issued with a charge sheet on 

15.11.2001 7  which was received' by the applicant on 

Z5.I1.7-001. The charges levelled against the applicant were 

that of unauthorized absence 

I.  A ccpy of the charge sheet is annexed as 

Annekure-1 

	

4.5 . 	That hover by an order dated 19.11.2001 the., 

applicant was informed that she would have to wait for some 

time before she can be allowed to work, till, the higher 

authorities convey the decision on her absence for th'e period 

referred above. - 

4.6 	That thé,appljcant submitted her replies against the 

charge sheet and denied the alleqabotis. 



1' 
.4.7 	That in the meanwhile pursuant to severaL 

representations the applicant was finally allowed to join her 

duties by an order dated 14.6.03.. She is however being paid a 

consolidated pay of Ps 192.01- per month (last pay drawn, in 3 
termsoftheorderdatedl1.FJ.03. 	 . . 

A copy of the order-dated 2.4.6.200:3 is annexed as 

Annexuré-2 

A copy of the order dated 11.8.2003 is annexed as 

A.nnexure-2A 

14. 8 • That the Enquiry Officer completed the enquiry and 

prepared his report dated 11.8.2.003 after corctusion of the 
F .  

enqutry 

A copy of the enquiry report is annexed as 

Añnenure-3 

4.9 	That a copy ,of the enquiry report dated 11.8.1003 

was however furnished to the applicant QnZ.1004. 

410 	. That the applicant on receipt of ihe Enquiry report 

submied her reply aqainst the repofton 25.3.2004. 

A copy of the reply-dated 2.53,2.004 is annexed as 

Annexure-4 	 '. 

	

4.11. 	 That unfortunately, tilt date the proceedincL has 

not beeit fin&ised inasmuch as the disciplinary authority is 

yet to pronouncethe dision in the proceeding 

	

4.12. 	. 	That, in view of the pendency of the proceedings 

there has been a virtual staLemate in the service of the 

applicant. The applicant still continues . to serve at the 

meaqre fixed emolurnent and she is suffering from immense 

mental agony and trauma, the applicant continues to suffer 

with'the two children to look after. She stands deprivd from 



I 
all service benefits and her. services ae being eth-acted on 
exploitative terms. The applicant has• filed several 	'3 
representations but till date nothing has been communjcaed. 
to the applicant 

 

A copy of the last representation -dated 8.11.2006 is 
annexed as Annexure- 5 

4.1:3 	That the applicant being. aggrieved has' been 

constrained to file this applicatioti seeking a direction to the 

authorities to condude the proceeding by pronouncing the 

.decisjon in the depattmenil; proceeding and thereafter 

settle all pending issues with' regard to the service benefits 

payableladrnissible to the applicant. 

4.14. 	That the applicanTt has filed. this application with a 

limited prayer for a direction to the authorities for 

comptetion of the 'disciplinary proceeding without prejudice 

to her claims bn her rights and 'entitiernent 

ayabteIadmiibf and recogt'ised as per the laws and rules 
of the land 

S. GROUNDS FOR RELIEF WITH LEGAL PROVISION:- 

5.1 	That the applicant is aggrieved by the manner in which 

the disciplinary proceeding has been 'kept hanginq even 

though a long time has elapsed since the enquiry officer-

submitted his report. The enquiry report ielf was furnished 

to theapphcant after more than five months since the report 

was prepared. 17hereafter 7  although the applicant has 
furnished her, reply to enquiry report7  'for reasons best 
known to the author-jtjes 7  the proceeding has been made to 

linger. As per the Central Civil Services . (Classification 7  
Control and Appeal) Rules 1965 decision on enquiry report 

has to be made within a period of three months 7  but in the. 
instant case the same hs not.come about even in more 

than three years. The inordinate delay has not only resulted 

deal of n-iental 	and frarima for the 



applicaut, but the. same also has resçdted in stalemate withci 
regard to the service of the applicant. The ap[icantr 

continues to receive the cnagre fixed emoluments and has " 

been deprived of all service benefits that would have 

	

otherwise been extended to the. applicant. Tfte service of the' 	/ 

äpplicant is being extracted on exptoitative terms as suc 

the intervention of this l-lon'ble tribunal is çrayed for. 

I ,  

52 	That the applicant has been Left with no other option 

but to approach this t-ton'ble Forum praying for its 

interventiouin the matter so that the ordeaL that the 

applicant has . been made to undergo comes to an end. As 

such unless this l-ton'bte couft interferes in the matter the 

appLicant will suffer irreparable toss and injury. 

6 DETAILS OF REMEDIES EXHAIJSTED:- 

• 	That the applicant states that she has no other 

alternative, efficacidus remedy except by way of approaching 

this Hon'b(e Tribunal. 

L MATTER NOT PREVIOuSLY FILED OR PENDING BEFORE ANY 

O*R COURT: 
 

TLat the áppicant declares that no other suit, 

.application, wri€ petition has been filed by the apUcant or is 

pending with regard to the subject matter of the instant 

application,, before any coutt, authority or any bench of this 

Hon.'ble Tribunal. . . . . . 

S. RELIEFS SOUGHt FOR: - 

On the fa.:ts, circumstances and premises aforesaid, the 

applicant prays for the following relief., 	. 	. . 

81 	pirection to the authorities to fieatie the disciplinary . . 

proceeding against the applicant by passing necessary orders 

7 



7 , 	.,. 	.. 

initiated pursuant to the charqe sheet. dated 15.12.2001 by 

passing ne .essary orders within aspecified timeframe 

8.2 	Direction to the aithorities to finaiise all pending issues 

• regardinc the service benefits payabJéJadn - issihJe to the 

applicant, within a specified time frame. 	. 

• 	8.3 	pas:sh further or othe, order, as this' Hon'bie 

Tribunal may deem fit and proper in the interest of justice and 

to give compite relief to the. applicant. 

9. INTERIM ORDER PRAYED FOR: - 

In the interim pending disosaJ of the application this 

-Hon'ble Tribunal may be piease4 to direct the. authorities to 

pass necessary orders concluding the disciplinary proceeding 

againt the applicant . 

............. 

11 	PARTICULARS OF •IPO 	 • 	 . • 

•1)LP;ONO- 346S 4 2A 9 • . 	 ..• 

2-)DATE:- • •• 	/o') 	 • 	 • 	 • 

• 	
3) PAYLE AT - IJWAUAT[ 	 : 

12. 	LISTOF ENCLOSURES: . 	 • 

• 	As sted in the index 	 • 	 • - 	 • - 

I .  

..veriftcation 



VERIFICATION 	 . 

1, linku Chakravarty, do hereby &o(emnly affirm and 

verify that the satements made in the' accomnyinq 

application in paragraphs 1 to .5 including all the subparaqraphs 

to the said paraqraphs and paragt-aphs 6 and 7 are true to my ,  

• knowledge and therest are my humble subnission bfore this 

Hon'ble Thbuna(. I have not suppressed átiy material fac 

And I'sign this verification on this the2dáy of )u!y ZOQI 

/ 

r}ALL? 

1 
I, 



t 

I 	... 

B1IARA SANCIIAR 	NIGM\L UMI'JEI) 

(A C ovct.uIU(L of md in EutcrI)FisC) 
OF TilE GENERAL MANAGER Ti LLCOM 	

T. DISTRiC 

MFGlIALA\'tSt 07)3 ' 

	

.3: 	
4 

••:• 
:.No: QC_50/Pt11/7 •• 
	 Dated ttShiIIOn thcl'NovcmbCr 2001 

• 	. 	
-•'•-- 

.1• 

I 
' k 

ç EM 0 RAN ft. 

The undersigned proposES to hold u inquiry.agaifl Scut Tinlu Cha1ua'tY 

under Re 4 of Central Civil set'iccS (ClassiftCaliot, Conflol & Appeal) Rules, 1965 
1'he substance of the mputatiO%S of misconduct or misbehaviour in respect of'which th 
inquity is roposed to be hed is st out in the enclosed statement of aicles of eur 
(AnjexurC 1). A statement of the imputations of iiiisctdUet 01' misbehaviour in SU1"O, 

of each article is enclosed (Annexure 11). A list of doculuelits by which and a 	t of 

wtflCSSCS by whom the articles of charge are proposed to b sustained are also enclosed 

(Annexule IU & IV) 	' 

$mt linku C akt'av0I' is dftecled to submit within 10 (i) days oIthc receipt 
of this MemorafldU11 a• written statement of her defence and also to stale whether she 

• 	desires to he heard in pCrSon. 

She is informed that an inquily will he heldbnly in respect 0f those articles of 
charge s ate not admiticd She should, therefore, specicallY admit or deny each aiiClC 

o1c)arC. 

Sint 'l'ik C1la1tnVO11Y is Further informed that if she does submit her written 
st1Cfl1Cflt oldelence on or before. the date specified in para 2 above, or does not appe8 

Ifl 

perSOn helore the inquiring authoritY or otheiiSC fails or refuses to comply with the 

provisionS of Rule 14 of 1ie CC.S (CCA) Rules 1965, or the orders/directiolls ISSUCI in 

puruanCC of the said rule, the inquiring authority may ild the inquily again 
	her 

(•\•  

AttentiO1 of Snit Tinku cl : 

ivoi'tY is Invited to Rule 20 of the Ccntra Civil 
sci'ieC$ (ConduCt) Rules, 1964, :jad: which no GoverlImelit servant shall bring or 

atteflipt to hrin any politiCal 01' 
outside inf1tcnCC to bear :pon any superior altthoI'ity to 

further her interest in respect of miltefS pcIainiflg to her SCIiCC under the Govi'flCflt. 

l .  

t2 

r 



I ..  
C 

.' S .  .5 

—. 

5 - 

• 	Y 

any repreSCntau 	
is receiycd on her behalf from another person In respect of an 

iter dcalt with in these p roçeediP 	
it will be presumed that Sint Tinku Cll8k11v01't) 

is 
arc osuch a rcpresentatbol ind that it has been made at her instafleC and action wi 

Irn ~ l

he taken againSt her for viQlati011 of Rule 20 of CCS (Conduct) RuleS,1 964. 

r 
+ 	 S.  

6 	Iho icceiPt of the McmOIa1wh1 may be cknowlcdg 

S 	

S 	 (K ' 
Deputy General Manager 

S 	

harat Sarichar Nigam Linit 

S 	
0/0 GMTD Shillong 

To, A - 

5, 	 Smt Tinku ClvakraV0Y, TO (Geneta\) 	 'O 

•. 	 • 	

• 	C/o A . K. BanCr)CC 

33712 Aaflgarl Feedet Road 

S 	
pQ_Shyaiagar 
District 24 1 argaflas 	. 	 S  ••• 

5. 	5nga743127 

- 	

.5... 

' 	
.: 	 • 	.. 	S  

r 

• -, 

: 
Av 

I: 

ed •• 
.: 

. 

• 	

. 

1: 
• 	

S 	 '' 

1'. 
• 	I. 

. 

I r  
- 	 - 



11v C  

ANN EXURE I 

SIaIeJ)lCnI of c/ia rge framed tigailist SinE TinJ a C1ia/cra'011, TOA Genera! 

IL1 

That the said Smti Tinku ChakravOrtY while ftjnctioii11g as TOA (G) in the difice 

of TOM Shillotig, at present GMTD Shillong has remained absent from duty from 
28-4-92 to 2.5-92 withoUt proper sanction of leave and also left Crs without HeadqUa  

permissiofl of her superior. She has also accetcd the fact that she hasnot obtained prior 
permiSSiOfl in her representa1i0I datcd 28-5-92 

çle2, . 
That the said Smti Tinku ChakravOlY while functiOni' as TOA (G) in the offie. 

of TM ShiUong at present GMTD Shillong has sent a Telegram on 12-5-92 for 
exCnSiOfl of her leave in spite of the intimation sent earlier to her 

	me 	ty 

• immediately s her earlior leave from 28-4-92 to 2.5-92 is not sancti 

to resu
oned wheh is 

- n bccOmi1g of a Governmellt servant, 

That the said Siut inku ChakravOltY while fun 	11 ctioifl 	 nh asOA (G) i te office 

of TOM Shillong at present GMTD Shillong, has submitted her leave appliCatio1 for 
period 28-492 to 2-5-92 (HPL) and from 35-92 to I .6-92 (EOL) Qn medical grouids 
without proper medical certificate only on 28-5-92. 

• Ic 

v- . 
That the said Smti Tinku ChakravortY while f

unctioning asTOA (G) in the office 

of TDM ShilQi1at present GMTD Shillong renained abscnt in spite o letter QC-50/1
4 	

'• 

• dated i-7-l9 i nforming that the period of.leave is ircatedas 
Dies Non Thereby 

• 	disobeyflg the instructiOnS of her superiors W.  
is 	becomit1g of a GoVCtflmt : 

SCI\'Unl. 	 •• 	 . 	

• 

Article 
'That the said Smti Tinku ChakraVoY while nctiOfling as TOA (G) in the ornoe 

of. FDM .hillóflg, at present GMTD Shillong has. submntted mdical certificate for 
tefl(liflg leave fron 1-8-92 for a period of 2 months and l'rom 1-10-92 for a period oF 3. 

• 	monhs without j ndiçatiflg the illness in the medical crti1icatC which i unbecornil ofa 

• 	GovorUI11Ct't scanL 

'I. 

• 	•: 
4 ....... .. 	.. 

• ••- .- 	 . 
-• 	 . 	 . 

• 	 . 	 . 	 . 

• 0 

AN 

- 

- - 	 - 	c 
-* - 

1 
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.1 

t 

Icic6. 
the said Smti Tinku Chakrav0IY while fnctiOflg s TOA (G) in the ofitce 

of TDM ShillOng. at preseilt GMTD shillong has submitted her ieave applicat101 for the.. 

pcnod from i-8-92 to 309.92a 	
from -i0-92 to 1-1-93 only on.4-l-93 i.e. after cxpi 

of Icayc which is nbccOmiflg of a Goverflflt sc;aflt., 

Thai the said Smti Tinku Chak1av0Y while f
nctiofl1tg as TOA (C) in the bCe 

of TD 	
Shiflofl at present GMTD Slilloflg has continued. to remain absent

. . 

unauthqrY 5jnCC 28.4-92 to tfl date in spite of letter 
No: QC-SOR 8 dated 20-3-9 

eXCCPt u bmitt g a repreSci tiofl dated l 	
July .97 enclosing a litneSS ccifiCat3' 

issued by Dr. MadhuSUd 	
Saha on 20-6-97 d eclariIg her tfor joining dty fton.. 

21-7-9 	 report is submitled which iS U beCO ng of a GoVCrnmt se.aflt. 

r! 

H 
hI 

4.- 

U .  

H 
• . 

1.-• 	.- • 	 - 	. 

. 

::- -•• 

•. 

S  

•..: ii • 
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ISNNEXU1EII . 

	

• 	S1atC11"t of jg,pt11O1iO11 of ,,IisCOfl(11d or zishe!Uvb01T 
ii: supporl of tIx arlicles of 

j orgjr(:11tt'tI 0OiflXt 
Snif Tin kit Jwkra rIy, 

TOA (GL'ncraO 	V  

ff 
• cle 1. 	 . 	 .' 

	

• 	. 	
That he said Smti Tinku ChakraV0Y whe nctioflg as TOA (G) in the office 

	

• 	
of TDM Shil1011 at prcsent GMTD ShillOfl has remained absent, from duty from 
249 i 2.5.92 withOut proper sanCtiO1 of Icave and also left 1edqua 

	withoUt 

pCflSS0hl of,  her supeflor. Sh has also accPted the 	that she has not obtained prior 

n datc 28.5-92 
perm5S%0fl in her rcpreSCItatbo 

	•. 	

V 

	

• 	 The above act of OIThSSIOfl on the part of Smt Tinku C.hakraV0Y is 	eCO1Th1g 

• of 
a GovetVflmt scaflt and violaC Rule 3 (1) (ii) & (iii) of 

cos (Conduct) Rules 

I 964, Rule (1) of CCS (Leave) Rules 1972 & Rule 62 of p&T Manual Volume 

Article 2. 	 .. 	

. 	 V 

V 	
V 

That the said Smti T1ku ChakraV0Y while f
unctioni1g as TOA (G) in the,Offlce 

ofTDM ShillO 	
at pccseflt GMTD ShillOfl has sent 	

Tèlcrfl on 12-52 ror 

eXenstOt of her leave ill 	tC 
of the intimati0l sent arlie .to her to resume duty 

;cdY us her eari 	leave fVfl 242 to 2-- 	is not sancti0fl 	WI1idh is 

ubCOt of a Go\Crfl11ent servant: V 	 * 	

V 

1'hc 	

C 

	

aboVC act of omisSi 	
on the part of Smt TinkU hakra\b01tY violated GOl 

DcciSiofl No 3 (ii) below Rule 25 of C.CS (Leave) Rules 1972. 

Arc That the said Smti TnkU ChakravortY while functiOI1 s TOA (G) in the oce 

or 
TPM ShiUOIlg at prcsOit GMTD 5hillOiig, has submiUe her leave appl 

	for 

pertO 28.4.92 to 2.5.92 (HPL.) and ft'om 	to 1-6-92 (OL) on mdCal rouds 

	

V 	
withOUt proper medical cetifCatC only on 

	',. 

V 	

The above act of omisSiOfl qn the part of Smt TikU Chakrav9rtY violated R
VJIe 19 

l) 	 9 (5) 0fccs (Leave) Rules 972 & Rule 3 (i), (ii), 	0fCCS (Conduct) Rules 

1964 which is hCC0flThg of a GovCrlmt seaflt. 
	 . 

1c1 , 't. 
That the said Smti Tinku ChakraVY while functiOntO as TOA (G) n the 

0CC 

V 	 of 
TDM 5illoIgat present GMTD ShillO remained absent in pite of letter 

QC-5O1 14  

V 

V1C:.l67992 informifltt the periOd, of leave is treated as 	jCS Non thereby 

	

• • 	

V 	

• 	 ••V.••V .: 1. •.
: 	

• 	

• 	 V 	• 	

•, 	 •. 	• 	 .• • 	

• 	VV . 

V t 

V 	 . 	 . 	 . 	 . 	 . 	 .. 	 V.  

• 	 . 	 . 	 V 	

• 

V 

V 	 . 	 . 	 . 	 • 	

'V 

V 	

.• • 	
V. 	V• 

V 	 . 	 . 



..t .• 

5/ Y••'•• 

5.,. -..••. S.  

/1 

' 	 . 

.5. 

 

1 
disobeyin AheinstruCtiOflS of her superiorS which is unbecoming of a Government 

ia n t 

The above act of omissiOn on the part o(Smt Tinku ChakravOY oIàed Rule 

3-C (23) ub pant (1) 0rccs (Conduct) Rules 1964. 

e5 

That the said Smti Tinkq ChakraVOY while f
nctjoniflg as TOA (G) in the ornce 

of TDMt Shillong at present GMTD Shillong has sbmiLted medical certiflcate for 
excnn leave from 1-8-92 for a period of2 months.and from 1-10-92 for a period f3 
months.1thout indicating thc,ilinCSS in the medical certiCate which is 

nbecorniflg of a 

Gov-c"I'll)CIlt servant.. 	 . 	 . 

• 	The above act of QmisSiOfl 
on the part of Smt Tinku ChakrávortY vipiatCd 

 Rule 3 

(I) (i), (ii) & (iii) of ccs (Conduct) Rules 1964. 

14 
1. 
1.. 

 

That the said Smti Tinku ChakravOrtY while f
u ctioniflg as TOA .(G) in the oce 

of TDM Shillon, at presnt GMTD Shiliong has submitted her leave application for the 
period from 1-8-92 to 30-9-92 and from 1-10-92 to 1-1-93 only on 4-1-93 i.e. after expi 

• of lcavC which is unbc.comil1 ola Government vant. 

• 	
The aovc act of omission on the part o Smi Tinku ChakraVOrty violated R1e 

3 (l),(ii) & (iii) of ccs (Conduct) Rules 1964. 

That the said Sini.TinkU ChakraVQY while f
nctioning s T.OA (G) in the offlce 

of TDM Shillong at present GMTD Shillong has continued to remain absent 

• uiaithdiiSCY since 28-4-92 to till date in spite of itter N0QC50hS dated 20-3-93 
a reprcSCnti0n dated 1 

11h July 97 enclosiflg 	tncsS. ceificate 

issued t,y Di MadhuSUdal Saha on 20 6 97 dclaring her t for joinmg duty from 
- 21 7 97 but no joining report is submitted which is unbecoi1111 ofa Governfl1eIt seant 

,..f......... • 	 . 	 . 	 . 	 S  

... 	S 	 • 	 • 	 . 	 . .1...: . 	

The above.CtOf0fui50fl on the part ofSmtTi1u ChakraVOr violated Rule3. 
25(2) of ccs ( 

& (iii) of ccs (Conduct) Rules 1964 & Rule 	
Leave) Rules 

..... 

'I 

I.. 

I. 

• k 

all 



S 	

S ' 

S 	 . 

AW  

Ru 

J i of d 4l' 	
by which 11w a ticks of J1argCfH 	agatil 1 Smi Tinku 

C/ui/Ira vprll, fOI ((,coLCi 	ai e proJ)O'1 to ha uta11lC(t 

'S.  

DocU1t1Cflt A Vy 1 VIdCflCC 

SeiCe essagC dated 155 92 

2 	
ettcr fiom SnitTm ChakEW0 dated 28 S 92 

3 Letter from SmtTitku CharaV0rtY dated 28 7-92 
	/ 

4 CasU 	VC 
application dated 29 4 92 for leave from 28 4 92 to 2 5 92 

5. 'l'c 	dated l2.592 	 . 	', 	. 	

.•: 	'' 

6 , 
 SRi dtd 28 5 92 witi' medical certflCate dated 3 S 92 

1. Letter No'. QC-50114 dated 16.7.92 
	 ' 

, 	
St. Lettet' No: QC5OR6 dated 28.892 

	 . 	 .. . 
9 SR 1 for OL w e f 1 8 92 to 30 9 92 dated nil and mediCa' certtCatc withOUt 

date and withOut 1ndicatmg illness 10 SR I for OL wc f 110 92 to 11 93 dated ml and nedicai eificate withoJt 

dtc and withOut 
1n cattflg dlncS 

11 ctterN0 QC 5OilSdatCd2O 393 

12 SR I  CO
r WI from 1 S 92 to 30 9 92 and from 110 92 to 11 93 

:
Smt'T.' Cl 	

r'/orY dated Ii --9 and medical cerCate dated 

S 	20.6-7 

	

9 	' 	 S  

14'. LcUcr No: QC-5O118 dated 20-3-
93  

S  iS. j)OC iCfltS it Article 	ov 

S 	 S 	 S 	

S 	 S  

• 	 S 	

•, 	• 	 S 	 S  

	

L'. 	 - 	

S.:' 	 •.. 	 ' 	' 	 ' 
'-' 	

•5,55 	
's'. 	

S 	

•'' 

	

.' 	

,• 	 :" 	

5,-,. 	

-. 

S 	
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AN1XU1E IV 
oil 

the artrclC 	0f!taigcfram 	ag1iJLl Smi TmIiiL 

ist oft'Ul;S 	by which 
I OA (Geflercil) are proJ)OC(l to be sustained 

• H 

U:ahravOrtY 

sim U C. Sm gh, 1DM 
shnRL IK(U,  DE 
Shrt G C Pau', CÁO 
Shn K MuithV AO 
Sri S,Scn, SD 

C1iOUdhU, JAO (look11 	aftr) .• 

• 	

I: 
Sm iayafl 

• 	 Smt An11 I)ns, SS 
Smt A A Warm, TOA (G) 
SnU U111a Bswas, TOA (0) 

•• • • 

• •.. 

* m. 

4i 

• 	 • 	 • 	 • 
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BHAT SANCFIAR N 10AM LIMiTED 
(A GoIli11Iu' 

ofJiida EalerPH 

orFpE OF THE GENEL MANAGER TELECOM DISTRICT 

1: 	 MEGLAYA, SHILLONG 	
•. • ' 

No QC SO/Pt 111/IS 	
D ueJ at Shllong, 24th June 2003 

to 

	

I- 	Smt. '1 mku ChakravOltY 	, 

• 	C/o Shri A.K.Banedee 	

. 
'I 

• 	337/2, Anjangauh, eedcr Road 	 •• •. 	 . 

P.O. Shyamnagar - 743 127 	
2 

Distiict Noth Paigaflas, West Bengal 

	

In response to your repreSentatbol. dated 29th April 2003, the Gencral Manager 
	.- 

Telecom DisriCt, Shillong is pleased to allow you to join duty wIthin 
7 (seven) days frm the 

• 	
date of receipt of this leucr without any prejudice tothe ongoing discipIiflaiY ease framed agaiflt 

( 	utta) 

	

S 	 DE (AdnIfliStIti0fl) 
O/o GM1 D Shillong 	

Al 

• 	Copy to: 	 S 	

2 

1. Shri A.B. Sharan, DE (Dcpw1mCnt inquiry) & InuirY 0fcer, O/o CGM TeleC0fl 
Bihar Circle, CTO Building, Patna - with a request tr early settlement of the case. 

• . 	2. Shri S. Nongkhlaw, SDE (Pl anning) & p resenting Oflicer 0/0 GMTD Shillong. 	
I 

3 Accounts Oflicci (1A) 0/0 CGM Nt 1 Cucle, Shillong 
4. Acc0Uflt Qffleer (Cash)O/° GMTD Snillong 
5, SS Staff Section.  

DE (AdmlfllStiatbon) 
Oio GMTD shiUong . 

H 
:-.. 	

. 	 • 	. 	• 	H 

: 

- 

$ 	 •. 	 .••- . 	

.: 	 . 	 . 	 • 	

•0S 	
•' 	 .• 

........ ........... ................. .............................. 



(aovr. o iip1z. 
O ThE a ERAL MANAOE TCO 	 S MEGHALIA 

	

. 	 . 

793001- SHILW 

Dated at shiliong the 3.1.th Aug3t. 2003. 

Approval of the General. 	agCr Telecom. District,1 . 

is 1iery conveyed for drawal Of par and. Al10'WeflCe8 

ofrnti. Tinku Cha.krabortY, TOA(G) with effect froni 304 06.2003 

-t4L3. f.na.li8atiGfl of Di,8CiPli8X7 case at th e  fo11Owng rates. 

Ba8iC'Y 	— @aa.00O/ p.m. 

D A 	,— 	 p.m. 	. 

.................................... H R i 	 as. 5 0/- p • 

H C 	 's. 70/- 	. 

¼. 

4; 

	

:: 	 .. 

..., 	 . 	 . .. 	

. 

DivisiOnal ngineer(Ad.) 	.. 

: 	
0/0 . 	 nager,Te1ecom. DistriCt 

3hifl-Q — 793001. 

to 
k The &r..0.(Cashs BSNL, 0/0 QM/$hiJ10flg 

-. . 	for informatindflec888Y action. 

$mti. Tinku ch&sra)0rtYs ToA(&) cVo 	D/Sh.tllOflg. 

	

. 	 .• 	 .. 

	

I a. 	 .... . . 

• 	 ,. 	.. 	 Djvisi.onal ngineer(i4mn.) 	I; 

: 	•. 	-.. . . 	0/0 the General anagr ...rlecom. District 

... 	
Meg.aya. Shillong — 79300. 

..... 	 . 	 •: 

IS 
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H 	. 
BiIAT SANCAIIGAM LIMITED 

	

(A Govt. of india Entc1ri) 	

,. 

OFFICE OF THE GENEL MANAGER TELECOM DISTRICT 	 44 MEGLAYA, SHILU0NG - 793 001 

No QC )0/Pt 111103 04 	
Dated at hlloflg, thc 9 FebrU 	2004 

tj 

Smti TnkU Chakrab 01 Y 
TOA(G)

:  

fD, Ulong 0/0 GM'  

KmdlY nd enclosed hereWith a copy of the lnqul repO conducted under 
disciP1Y proUc1fl pnder le - 14 of CCS (CCA) rules 1965 againSt Smti Tinku 
Chakr3bY TOA (0) 0/0 GMTD, ShillOilg . tour repres.enta 

if any' nY b 

submitted to thc ndrSig 	
with in 15 dayS. I I  

	

The receipt df the repO may plea5e be 
	owledged 

	

. 	

0 	 . 

	

- 	 .. 

SHLAM 
eputY General Máña telecOm 	

0 

0/0 GMTP, Shi,llong 	: 
EiiclOSQ 

TV - 

	 IL. 

•0I 



- 	 - 

BAaxaL S cucñ'P' f/iwtt £ututiu.t 
14  

OCC of the Chief GnCrl Manager Te1e0m 

ihar Circle, .Paa-0 001 	

j 

JIRY RPOT co  

O.  	

2OU 

OSD(PT)I61O°2 	
S 	Aust21, 	3 

QUR1NGAUTB0lY 	 GINEZZ 
(DEPTMET INQUIRY) 
CTO Bldg, 3 FLOOR PAA 

pISEN rING )FFICER 	
SRi S NON GLAW 

S i 
SDE(Plg-II) SHILLONG 
S 	 S..  

DEIENCES1S1T 
S 	

= 

SR. A.O (IT1ED) 
• A.G. OFFICE, SHILONG 0 

\ Disc1P1fl 	proceed1ns ur,uer Ru1l40f CCS(CCA), Rules-I965 

agiiSt 
Sm. Tink ChakV0Y TOA(G) 0/0 the GMTD, Shullong. 

Th aforesaid sspeted Public Seaflt Smt TmkU CharaV0rY 

(hereinafi referred to as SPS) was chargeSh 	
vide Memo No QC_5Ot 

i dae4 112001 issued by the Depu General nager BSNL O/' the 
GMTD, hil1oflg hereinafter referred to as thea  DisciPl1fl 	AuthOfl in the 

case 	The dc igned was appointed as 	
1Auth0n by the 

Dtsc'pl1fl 	
Auth0flY vide Memo No 	

d4ted02°2°2 to 

inquire ihto the charge framed against the SPS Simultafle0Y Sn S. 
NaonkhI, 5DPlg4l) 0/0 the GM 	

Shillong was appointed as 

.: ECnfifl Oflicer .(hereifler eferred tO as P.0) vide the Dsciplina 	• 

Auth0fl Memo No QC5Ot14 dtedO2Ol 2002 to 
present the case in 

suppO of the charges before the inquiring Auth0rl on behalf of isciplina 	
I  1 

kuthoflY The SPS took assistn of Sn Piyusb nti Choudh 
	Sr 

Accounts OCe1 
(Retired) AG office, Shillong as his defence assistant 

which was allowed by 1.0. 	 • 

evYR 

0 	 . 	 S 	• 

ii 

II 

0 	 0 

* 
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• Th ifling sta 	with its prelirnifl 	
heang on O3.0S,O02 when th 

$SPS
catcgorY denied the hargCS leveled agnst d prefeued 

pe
rsOflt he4lnfl8 in the case The SPS along with his defence assistant 

i nspected aU the 1ist documefl 
as enlisted in M)'1 of the 

memoraflIfl of charge sheet and were SUPP1i their Xerox copy as desired. 

S 
After compttOfl of the prehean ja1iie5, the Regular 

flearing was held on 10.03.2003, i1.03.2003, 12.03,2003 
	13.03.2003 when 

the P.O adduced all the thirteefl.(l3) doCuiCfltS as enlisted in flrier11It0 
th harge heet and all such documflt.S as undisputed iv been marked as S. 

Exts. as under and taken on record., 

SeiCe rnessage dated-15.05.92 

S.E.02. Leper from Smt. Tinku Chakravo dated25.0S.92 addressed 
t0 

the AO(A&?) 5hjllong. 

S,Ext. 03. Leerfr0m St..TinkU cha 
	

addressed to 

the AO(A&P) Shillofl8' 

2 	4 S E 	
Casual leave application dated-29 92 for 

leave  from 28 92 

, 	to 02 05 92 addressed to AO(P&P) 

. s.. OS. Telegram da
ued bmt. TikU Cha 

	

ted I2.05.92 iss 	
krav0r 

a
ddressed to AO(A&P) along with comment dft of the AO on xt 

th body oft1egra1 

s 
L 06 SR-I ot the SPS dated-28 05 92 along with MC ted03 0592 

S,xt. 07. LeCr0r 
QC-5O/14 dated46.Q792 of AO(A&P) dressed to 

SPS at BombaY address. • 	 •
to 

S. S.Ext. OS. Le°' Q5-5O116 
dated28.08.920t AO(A&P) addressed 

SPS at bombay address. 

Q S.E. 09. SR-I dated-NIL of the SPS along with MC. 

10. S.L) 10. SR4 dat 	
otth SPS along with MC 

1l.S.EXt, 1. LettrN0. Q5-SO/18 datedao.03.93 0fCAO 
hiliOftga 

• .to SPS at BombaY address. 
.• 

S 	 •, 

• 	,'$••.•••• 

	

': 5, 	 • 

—; • • 	•• 	- --• 
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03 

l 	
Nil as si 12 of the listed document is a1rey available at :: 	•, 12 S E 

• ' . •. S.Ext.09&10ab0 	 . 

Letter 	SPS dated-il 0797 	dressed to the TDM Shillong 13 	of 13 	E leave with visitor slip & MJC dated- 
regarding regulal izat.ioll of 
200697 

Also during Regular Hearing the P.O produced all the five state 
witnesses in support of charges who were exnined-in-chi9f by P.O and 
cross- áxarnined on behalf of the SPS conclusively. They were as under: • •' - 

1, S.W.0l. Sri R.LKarthethen DE(Adrnn)0/OthCTDM, Shillong 	. 

S.W. 02. Sri S. Sen the thenDAdfl1fl) 0/0 the TDM, Shil1on 	' 	• 

	

, 	. 	. 	. 	• 	
•, 

S.W.03. Smt. A.A.WaI)fl the then TOA(G) in staff section dealing with 

(\. 	 cas 	 . 	. 	 •. 	. 
4 S W 04 Sn G C Paul the then CAO 0/0 the TDM Shillong 

S S W OS Sn K S Sudam muhy (K Muhy) the then AO(A&P) 0/o the 

	

TDM shillong. 	
. 	 .• 

S 	 . 	 .• 	 . 

The defewe adduced the following 2imitted defence documents in 
• 

	

 sUDDO of his defence case. 	 .• . 	

:. 

• 	 .•'.. 	 . 	 !.. 

D.ExI.02. Letter no. nil dated 22.03.98 of the SPS addressed to The 
G.M.T.D, DOT Sillong. 	S 	 . 

D. Ext. 03. Xerox copy oj'rectified MJC of dated-1O..07.2002 furnished by 
the SPS on,7th March 2003 addressed to the QMTD, Shillong. 

4, D,Ext.04. MernoNo. QC-50/Pt-10I/9 dted-19.11.20O1 of DE(Admn) 
GMTD, Shillong addressed to the SPS. 

) S;... 

.v '-,'• 

-- Li 

	

1 DE 01 Letterno nil dated2l O320000ftheSPSAddte 	thoCGM 
Telecom, oh East Circle, D,0.T Sillong. 	•. 	

. 	 . 
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-, 

prose tiOIl did not prefer to call Bc examine any more witness 
under i1-l4(1 5). 0i closure of the prosecution case the defence filed his 

7 ' statrn of deçence under Rule-1406) and endorsed a copy to P.O. ' 

• 'The SPS neither requisitioned for any : defence evidence 
• ocumc0 nor preferred to be exafl as defence witnSS 'i On 

behalt' .s such l .  was questioned by 1.0 under Rule-14(18) which was 

reCbr, a copy which was endorsed to P.O. 	•. 

At the end of oral headng, both the'paieS were directed to submit, 
their respective befs within stipulated time. The prosecution bef of the P.O 

, dated-17.04.2003 was received on 28,042003 'and the 

• • 	
Thus all the documeflta evidence duced and submisSionS the 

were lhoroughlY examined. At the same time both the parties (i.e prsecUUOfl 
and the defence) were afforded full and reasonable oppçstuthtS 

that they  

- 	,.their satisfactiOn' and at the same time there was 
availeC, to LL1 
absolut1Y no cornplaifl in this regard from eithr side.. 	 . • 	•' ,•• ' 

The  folloig aicle f the charge was f
rarn dga1fl the SPS as 

contained in Annexue4 of the charge sheet; 	. 

ANNEXUR' 

2• 

• 	That e said Smt. Tinku ChaaVO while nctiofliflg as TOA(G) in th 
the 

 oce of TDM Shillong, at present GMTD, Shillong has remained absent 
ffi  • . from duty &çm 28.04.92 to 02.05.92 withoUt proper santiOfl of leave id also 

left Hedque withput permiSSiofl of her superior. She has aiso accepted 
• the fact that she has not obtained pripr per1iSSiOfl in her representation dated- 

28.05.92. 	 . 	• 	. 

LT Li1.... 
. Tinku ChakraVO while j nctiOfliflg as TOA(G) in 

That the said Smt the office 0ITDM Shillong at present GMTD Shillong has sent a Telegram on 
12.05.92 foiexteflS10fl oiher leave in spite of the iitimati0t snterlier't0 her 
to reume duty imnediatel as her ea1ier leave from 28.04.92 to 02.05.92 

iS 
'Y  meflt Seant. 

not sanctiofle4 which is unbecoming of a Gove  

J 	. 	• 

wa 

- - 	yt *'.•>' I 
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• 	':i .05:- 
• 	

I 
A IRlCLEh' 

• 	the 
lcay oflce of TDM Shillong at present GMTD, Shillong, has submitted her 

e application for period 28.04.92 to 02.05.92 (1-IPL) and from 03 .05.92 to 

• / T That the said Smt. Tinku Chakravorty while functioning as TOA(G) in 

01.06,92 (OL) on medical gronds without.prOPer medic1 certificate only 

on 28.05.92. . . . . 

Almc' 	. 	 ,. 

• 	 That the said Smt. Tinku Chakravorty while funtioning as TOA(G) in 
the office of TDM Shillong at present GMTD, Shillong remained absent in 
spite of letter QC-50114 dated-16.07.92 jnfoing that, the period of leave is 
treated as Dies Non thereby disobeying the instructiOnS of her superiors which 
is unbecoming of a Government Servant. 

• 	. 

ARTICLE 

• 	
. 	

Thai the said Smt. Tinku Chakravo whe. functioning as TOA(G) in 
I the office of TDM, Shillong, at present GMTD, Shillong has submitted' 

A. lui ft-nm 01.08.92 for a period of 2 months 
medical certilicate ior extell 	_, 	,. 	- 
and from 01. , 0.92 for a period of 3 months without indicating the illness, in 
the medical cetificate which is unbecoming of a Goernmeflt Servant. 

RT1cL1I 

Thai the said Smt. Tinku ChakravortY while .thnctióning as TOA(G) in 
the office 'of TpM Shillong, at presnt GMTD, Shillong has submitted her 

,leave applicatiop for the period from 01.08.92 to 30.09.92 and front 01.10.92 
to 01.01 .93 onl' on 04.01.93 ie. A.IIer expiriS of leave whih is unbecoming 
of a Government Servant. 

ARTIcLE,vu . 

That the said Smt.' Tinku Chakrav?rty while functioning as TOA(G) in 
the of1ce of TDM Shillpng at present GMTD, ShUlong has continued to 
remain absent unauthOriSedlY since 28.04.92 to till date in spite ofletterNo. 

., 	 ..' 	 .• 
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V/OI1S date0.03 .93ePt 
SU 	

a repreSe110 dated 1 l JuIy 	

V 

V S 	
enOlQSiflS fitneSS 	it 	ISSUCd by Dr. MadhUs 	

Saha on 20.06.97 	
V 

la
ring her tt for oming du from 21.07.97 but no joinifl repO 

	

ubmitl which iS ub OflflflS 
oa Government Seaflt 	

. 	 V 	
V 

	

ON 	 V 

	

The charge against Smt. TinkU chakraV0 is 
that she while 	ti0njg 

as TOA(G) in the 01° the then TDM Shillong remned absent from du 
	V 	 V 

V 

w,e.f 28.04.1992 withoUt proper sancOfl of leave and left Head Quaer 
	 55 	V 

V 	
WitOU 

permisst0fl sent a telegram on 12.05.9 for eeflSiOfl of her leave in 
	V 

stead the intimati0 sent eañier to her to resume duty immedilY as her 

leave was not sancti0fl 	
She did not resuffl° du and submi 	

C on 

04.01.93 for extension of leave for a pedod ofO months w.e.f i.OS.93 and 
	

V 

_0t 

the &iod of three months w.e.f 01.10,92 without entiOfliflg illness in 

MJC. futher she cOntiflflet0 rem 	
abset unauth0 	sice 28..92 to 

till date accept subnig a repie  tatio 	edI .07.97 with MJC eclang 

V 	

her fit fQrVoin1flg du w.ei21.°97 hut no joining repo was submi 
	by 

her which establish lack of her devotion to du as wells beGOming of 

Ooverflmt Sant 

To 	jve at the tth the witneSS 	
dUfle 	were 	tinized as 	•V 

under:- - 	 • 	

V 
V 	

V 	
V 

Sn R L Kar the then SDOP 5hllong was examined as S.W.
oi His 

relevancY with the charges appears limited to the ct that he instcted. 

V 	

SDE(Adfl1)0n 27.08.98 (S.Ext. 13) to 
put up 

the leave application of the S?S 

V 	
regarding regulatt0fl of her leave. 	

udng crosse 	nat10fl be 

	

• - that he was neitet de liflg 
with the leave case of the SPS nor having any 

	
V 

	

w1edge about it. As such the inqUi did not get anything 5pcciflc  from 	
- 	y - 

- 	

V 	 - 	 - 	 - 	 • 	 - 

V 	 s 
S. Sen the then SDAdrnn) was examined as S.W. 02. During 

	- - • 

- 	- 	
exaInifla0n in chief be stated that after going throU 

	the repren0n 	
5 

datcd-l1 	
.97 he 5tcted the dealing assiStaflt on 01.09.98 to put up the - -, 

	V 	•• 

- 	
case file but he 0uld not recollect about the p

rogeSS o the. casey - This 	• - - 

- 	 dn0t 	 • 

	

Smt. A.A. Waa the then T0AO) dealing ith the leave case of the - 
	- - -• 

• 	S?S hi1e examined as S.W. 
 03 deposed that the SPS vide her leave 	V  - 	 • - 

I- 	•;--; 

\ 
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plicati011 d8tCd28105.1992 	xt. 06) sought HPLW.e.f 2S.04.9 	to 

2.05,92 
and EOL..w.e.f 03.05.92 t 01.06.92. O perusal of S.E. 09 she 

leposed 
that the SR4 was submit without date, vithOut indicating, typ of 

tiness, the doctor signature on the MIC was withpt dale and aho wa signed 
as 'ir' Further on perusal of S.Ext. 10 she added that SR-i subnitt(Xl by the 

SPS was withOut date and the MIC ncloed bearing Doctor's signat1t was' 

so withoUt 
date and without jdiçating pe of illness. Tls contenti9fl of the 

S.W was not refuted by the defence durg cross e,xamnatfl. In reply to the 
cross question on behalf of SPS she told that the omiSsiOnS noticed nSR-1 
and the enclosed M/C appearifl8 as S.Ext.T 09 was 'not 

conmuieated in 

wting to the SPS. ' 
Sri G.C. Put the then AO(A&P) in thc 0/0 th 'TDM Shillong was 

examined as S.W. 04. In his examinatio ief c9nflrmed the contents 
of the letter under S.E. ii addressed to th e  SPS in respect to her leaè 

app1icatiOfl,W1h1 was without date, without any leave address, jntiüialiflg the 

official for not granted 1ave and for joining duty immdiatelYe vigorous 
ed that up to 	ri1 

action would be taken against her. Sri Paul lier add  
1994 no record was seen to have put up to him ii regard to th e  joining of the 

charged official. The events after this was not knoWn i him. In replytO 

cross question no. 10 he sthled that the fitflesS ceCate is to be produced 
while joining after expiry of M/C. As the SPS had did not stbmit application 
for excnsiOfl of leave on MJC, she was 4irecd to join immediat1Y wch 
automaticallY epioyecS that she should joi with Medical fitness certificate 
only. Iii reply to cross question no. 11 he a4d that the dutiOfl of time for' 
which 4IC was submitted was already over and no exteniOn applied for. As 

such the SPS was asked to joifl duty else she should apply for :edenSlOfl of 

leave onMJC which she did not. ', S  

Sri 
K.S. Sundaram MurthY the then AO(A&P) under TDM Shillong 

was exa'minc4 as 
S.W. 05. In his cx mination -chief he confirmed that the. 

bY him and th 
'remarks in S.Ext, 04 	05 were made; 	 S,Ext. 07 	e 08 wer 

issued under his signature. During cross examin4 0fl in reply to cross 

questiO no. 03 he deposed that as per S.E. the  causal leave application 
dated-29.04'92' applyiflg for leave from '2.04'.92 tc 02.0.92 withOut MJC & 

i permission to leave tati9n, was receved, at this office on 30..92 so the 
leave ws refused at that time. On S.Ext. OS he recorded that the official had 
left head quarterWithOut prior pe isSiOi3 the CIL applied for has already 
been refused and hence the leave applied afterwards was without WC and 
hence not recommended. On perusal of S.Ext. 07 he told that the M/C 

received with the application was not in the prescribed form as per CCS leave 

' 

I ' 

$5 

I 
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l rep1 to spe 	
queStiOfl nç. 04 of the defefl he added thatS per 

S ieav 	le, 0 cial went on laVe on iC can 	
be recled for d 

DUt 
can be dirted for SCCOnd medic opiP whih he did 

ot find that it 

was dope. In e insflt 
caSe, as per F. 	04, 05, 07 	OS the edical 

ccttC did not come in th pict 	
The. 	C givefl b the 0 jat as 

07 was 	in the pIcSCb forii as ueh the 	
on. 

- 	t 	sC. 	

S 	 S . 

enc1ose oi ui 

0f 0fcal (S PS) 	on leave on 	wu 

he P 0 did not prefer to call & examine any addittonat witness on 
itS 

behalf under rule-14(1 5) as such no 
opP0 	

under this n4e was ai1ed by 

• \ the SPS. The defefl hoereversubmied a listof six defeflCdocUme 
	ofl

his oWfl behalf which 	
admi1Y nottp be treae4 as any 

diÜO 

. \ dOCUlfltS. 
1-Ic pleaded that those dUmets were 

ess til f0r his defefl 

as such they mightbC taken Ofl 1 oid. The 1.0 sincerelY 	
eha 

shc of the buK of paper 0ments 
supplied to him by the defenCe 

and 0bd that the apers under sedal 01 contained the 
	plet leave. : 

every 

chart of the SPS ght 
 from 28..92 to 20.06.97 long with .fo 

	nine 

encVoS 	In the  leave cha contthed 	
eucloSes0me of the SR-I 

VCs wCre a\ce4Y luded in AnneXUl as the 
ised dOCUmtS of the - 

\ 	

sheet but were car1 with some extra entfles as in dates colu 

\ which.w 	
ot avaiiable in the origifl listed doCUme 	

alreY marke4 as 

H 	

\ S.E? 	. Soifl 
SR4 coVeni the.P9d aftét0l .i'.i993 to 20.061

7  were 

 ial availabl0 in th bunch shown as duplieat Qne. TheS dupt1c 
	docUmtS 

were not ow  about their sOUeS of .disOV 	(not proCU1 	om 

custody of the dep,artflt). 1 find no base for çeatiPg them as official record 

for 	ing any eogfl1 	
The letter dted21.020 of the SPS appearin 

at seal 02, the leet dated223.9 
appearing at seal 03 and th sub 

sSj0fl ' 

of the S?S dated07 .032003 were found as 
o 1cial doU1' and as such 

they were taken on recOtd and marked as E.E' 01, Q2 & 03 resp tiveY. The 
of the SPS 4,ated1 .07.97 ppeflS at èriai 05 of the li was 

	

alreaY a listed document under S. 	
The letter appeaT 	at sal 06- 

io  

datcdX911.00l was a 1eer addressed to the SPS bythe 
	0/0 the Gfl 	S 

Shill0I 	it was taken Ofl r
erd & marked as 0 

1, 

'S 

- 	

1rnder.00S (

OCA) ll4O)'" 

S 	

ai..: 
Thc SPS in replY' tO 1.0'S qu'-' 

exp\aifled the circum •nces which she 
	after he amage Ui 

1992 and she applied for C & 1ft the head quaeV withoUt peiS0ft 

aid  

taied that she maiflta1 	
contact with the ornce om Mubai by' sondg 

with f0
atdtng lettct to the Office by. post o course might have'be 

some delay. in 5ending 
the JCs in her replY she appeed that her problem MjCS 	

• 	 S 	

' 	 : 



incchanh' and hyP 

	

nste 'of ta 	a 

urn't appret 
	

I the SS 0f her cas 	 epreStattOt °naine4 hot 

	

leaded 'that in the r 	that she 	.1997 P 0 in his briet has P hs alreadY 
'onfessed 	to 

i99 (S.E' 13), sli 	her duW w.e ly leaVes her 	
the SPS to SiüUor 1 	'this admttted establ 	

the 
 that 

>le to cone health prob Sundilig 
er an 	mot than ve seatS. it is th ars and as per

fit for more than five ye 
corltirilaously

ent Servant reman 	
ttflU0i 	servant 

 be a 	e te she der 1R-12 a Goven 
or more than five .year 	

seS 	terva 	04 1992 
the S1S ased to 'be a 

ingly 	 AntV & unbe omin 
 of C)vernmt 

- 	

for more than five 

L 

f 	t remd abSell 'k LO Gk of dev0tbo
chus  the, Qhar ~ 

tic \ a ar0 	
vel'Y proVCd 

C/b for 
'\ 	

I 	 that 	 WQ 
estab115 9  r 

1IOm S.LX 	
had left head 

	

five da from2' 0 	
PS 	1fotT1 	that sl 	edatlY with  

S.lt. 01 ptoves that the. 	asked to 	 auowe4. miter 

ut pern1S 	I 1ea w 	t she b,a.d 
 le 

N 
for apol0g 

' 	
n supP°' ..)L 	

r app cattofl 
She also hiau 	h w 	ubmttt 	an encl0S\ 	Id that an M/C 
mento 	

that 	Ver neither sho 	as 
 not inhn4 	.92. It 3 

cei fate  is \o A with it. 1. aiT 	repres' 	apP1 	
for 

actUa 	 by her 	 ted2S.092' She 
was 	S 	

h 	is no  mertt 	hication da 	c r tue period n that 	I 	rL' . 	 Cf rleave O. 
howevr SCed 	 25 .0 s.92 it se 

°i illneSS ubit4 by 
leave, 	rcScnt0 	S £xt. 06. 	e,jC,3 05.92 for thirty days led
submS92 : ts for the period trOt 0 . 

her with 	 . 	

' 	 05 92 questtl' 
'from the SPS 	" 

that 

	

P 0 of  

s .Ext. 05 is a tele d  of 	:: it that'the JC 

for e)(teflston 	ot entered therein no1 	 . 

ecnsionbea sn  

41 



r 	jia4r 

I 

I 

1fict
e ould tollow ExteflS10 of her leave was not granted vde 

S ITxt 

ddt(Idl5.05.92 &,thC 
SPS was directed to resume duty 1mm ately. As 

• he di not resume dutY li 15,05.1992 ndr. any appiiea0 for eensi9'°f 
yond 01.06.92 was received from the SPS, she was addressed by the 

oic on 16.07.1992 as to why her enÜre absence from' 28.04.92 
accounts 

ave be  

• " 	should not be treated as 'Dies-fl°' 	
n reply to the letter of A.O dated- 

16.07.1992 (S.E). 07), the SPS in her applicaÜon dated-28.0?.92 (S.Ed. 03) 

rcques iör grant of HPL w.e.f 28.04.92 to 02.05.92 & EOL w.e.f0.0S.92 

to 01.06.92 and agfl from 02.06.92 to 01.08.92 but she did not submit. any 

application for leave in f) SR-I for the peOd 
from 02,06,92 to 01.08.92 

nor she submitted' any IC for this peod. 1though 
she. has memioned 

1r 
nnlicatiOfl dated28,0?.92 that she had enclosed revised MJC for 

the 

.1e( not menUoned as her enclOSU1 to' 
rr period from 02 .06.92 to 01.06.92 . 

t . 	\ h
er'ppliC0m 	• 	.' 

	

From S,Ext. 08 	
ich is of dated-28.98'92 it is clear that the etire 

peod 'of the absence of the SPS from 28.04.92 t. 31.07.92 was ea1ed as 
'DieS-0' and she was directed to resumc, dutY imedialy An application 

for EOL from 01,08.92 to 30,09.92 lfl fo SR-I was submitted by the SPS 
vide S.Ext. 09 which does not appear to have date of her 

subiSI0fl but 

S.Ext 08 ShOWS that 
it was 'received on 04,08.92. The MJC submitted th 

the said leave application appears to have bn signed 'for' chief Hspital 
SupentCt Cenfr RailwaY Bycull BombaY but the me of' disease 

from which the SP was suffering is wanting in it and the date of its issue is 

also not there. Th rethe.numess of the said C is pec•. 
Further CXtCI1S0fl of leave from 01.10.92 to 1.Oi.93 also appears to have 

beeii r ceivcd on 01.10.92 vide S.E. lOin which the date of its 
submiSSiOfl is 

not mentioned, ,the iC submitted with it does not show the name, of the 
disease and date of its issue. There appearS to be over writing 

ui the peod of 

leave ecommended and the ceifiC&te appears to have been graflted by a 
person 'for' Chief Hospital Supentt Centrà1 Railway Bombay without 
any date. Thus' he tÔ JCs submitted by. the SPS for t,he 

period  from 

0LO.92 to 31.1.92 do not appear to be genuine. 
. as 

in this connection the SPS has produced three documents m&ked 
D.Ext. 01, 02 and 03. D.Xt. 03 is a photo copy of the application dated-

07.03.2003 to the 0MW, Shillong .
ubmifliflg therewith a ectitied MJC 

datedl0.07.2OO2 	
MJs submitted with S.EXt. 09 and 10. The 

so called rectified ceflCate 'is not a MIC. It is actuallY photo copy of a 

c
ettilicate by. which the SPS has ted to show that the nature of illness and the 

iftcate5 'ere o
mittedii the o MICs due to mistake 

date of iSSUe of the ce  

•." 	\ 
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e Dc1or. This certificate is a photo copy not csted by any gazfted 
r More 0ver th same persOn has signed it as consulüfl8 cardiology. & 

ysiclan in plcc of Chief Hospital Supenntefldt Central Railway Hospital 

yCUll 
bombay. Besides this.t has been submitted. after 

more than ten 

ycaS Eveil if t was obtaed by the SPS on 10.07.2302 it is so delayed by 
	 I I 

	

. 	
her submission by about ten months. The Doctor who has issued the same 
on 10 .0 .2002 has neither been requisitioned nor emjned a a dcfenc 
WitneSs. Therefore the photo copy of the ceificated daed-IQ.07.20°2 isued 
by the so called Doctor can not be taken as genuine. 

S.E>. 11 is a letter addressed to the SPS on .20.03.93 from CAO 
Telecom Ditrict Shill9Ilg which shows that his applicaÜOn for the pedod 
from 01.08.92 to 01,01.1993 was rceiVed on 04,01.93 i.e after availing this 
leave without propel santiOfl. The discrepancies in the MJC submitted by th 
SPS were also ointed out in the said 1eer to the SPS. 

	

From SE. 13, it is however established that the SPS submi 	
n 

.. applicatiol1 to  the 	
Sbi11ong dated-11.07.9? throu one Sri M.R. BiswaS 

on 27.08.98. This also proves that the SPS remal 
absence for more than 

five years continuOuSlY which according to FR-12 establishes that she had 

cced to be a government seant. 	 . 	 . .. 
 to D.Ed. 01 02 subrni4 by the SPS i find that they are not related 

\ her absence with perniSSi0fl to avl leave or,akout timely submissiOn of her 	. . .. 

applicatioh for leave from time to time on wó the allegation in the 
óhafge 

heetisbasCd.  
I may, add here that a doeueflta evidence has more force than n oral 

Cvidence. in this proceedings the emire 1egafiOfl and charges are estashed 
	

.• 

mosUy y documeflth evidences and by oral evidencC of the staie 

	

• . 	
witiesSeS. The SPS has not produced any defence witheSS 

and  the oy 	. . . 

	

docuniflt D.E. 03 subrnied by her does not appear tQ be genuine.. 	.,• 

	

S.. 	 . 	

. 

In her written defence brief submitted on 08.05.2003 under Ru1i4(l9). H 
of CCS(CCA) Rul 1965, the SPS has under para 08. submitted a list of enre 
leave penodS availed by him from 280492 to 2006 97 th which he has 
enclosd the revised copies of leave applicafion in fonn SR-i in some cas 
supported by the MiCs as already been submied by her. in respect of the 
leave application and MIC for the period 02.01.93 to 21.06.97 1 find that they 
are duplicate copies which were neither produced dunng the inquI through 
her own oral evidence nor through any defence witness as such I do not 

. 	. 	
. 

• 	 . 	
.. 	 . 	 . 	 . 	 . 	
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der them as part ol evdeneeS to the inqUl 
0ondUCtd as well as 	:. 

	

• 	.

of 
it  I need hardlY mention that in depame 

	
proce 4s it is not the 	 '. 

dect or indirect evidefl 	
which countS but it is 	

. 

whi matters, here in this case the evidences 
emerg at the 

probabinqU1 evidentlY goeS against the SPS and 
0cordinglY I hold tather 	ng1Y' 

'.. that a1 the 5 vefl aic 	
f, charg .under Anne)r 	

&: II staflds 

5Ubnt1at a1t 
the SPS in other words the charge of 

1olattng Rule 3 

	

0ECCS (conduct) Rule 1964 d Rule 25(2) of CC(Le) Ru 
	5. 

:•' 	1972standS2 	• 	• 	. 	. 	• 	• 	. 	
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Tel No. 22 622 	 I.  

L 
• 	1: 

I 

f 

.5 .  

5,  

.7.... 



$J4j 0  

0 

Dated shilong 

	

The 	March 204. 

0• 	
°° 

The DputY General Manager TCICCOITI 

OWC 01 the General Manager Telecom Distflct 	 . 

Meg laya, 

 

i IWL)rI 

n.constderatlon of the defence argLImeflt of the charged offiCICt made in her 
wntten defence bnef dated O5.2003 by the lnqu Officer and of his giving a 

v:rto 	oiie-sided finding in his lnqu 	
RepO dated 21 August, 200 

11 i 1 pnitiOn n ainst 

vou twr No.0C50Ik.il 	
dated the 9 ebrUa, 2004. 

In continuation of my appliatiofl dated the i 	
Februa 2004 and with 

	

your letter entioned hereifl-abOVe, I submit below m representation 
	. 

U; iilqy Repo dated the. 21 AuguSt 2003 o[ the lnquy Officer piela flg it 
	0 

wt 

	

1.an 3DOIOQItIC sumiSSiOn. 	. 	 . 	

j. 

	

1 	 . 	 . 
• 	 lh 	

ui veisal practice in paragraphing official commUn1catb0 	
repoS and 

documth 	
is to put number against each paragraph to facilitate pinpointing of the 

• . 
	 n 	ereneS. Dunrig the inqui 	

despite repeated iequests to the lnqul o:1icer 

IO by my 
Delence AsIStaflt (DA) to numb&r the paragraPhs. of the lnqui 

his Daily Order Sheets (DOS), the 10 refused to oblige. This put the 
jnce side to avoid3be constraint in making pointed references to the inqui 

	
0 

	

- .•, 	
:coceediflcS and me IC Daily Order Sheets, in writing te written defence bric-. .ln 

h' 
Inqu Repod under reference the 10 has persisted in paragraphing his repO 

	 0 

	

• 	v;;thOU 
;umberinQ the paragraphs. It has accordfl9tY become an impossible job for 

	 0 	 .. 

• 

	

	 e dferiCe to pin point the paragraPhs of the lOs inqui Repo against which the 

nPflce submisSiOns are 
made. Under the aiven con5ti8lfltS. reference could be 

0 	:dc OY bV po;nting to the pogo number of the IC's Lr;qui Ropo OR) te3ving it to 

ft'O 
;.iutr,Lflty o whom tnis rereSefltatb0fl is made to pains takingly link the 

	. 	 , • 

I:JiTIi41Cd 
paragraph otthlS representation to th unnumberd paragraphs of the 

	•• 

I'm 	Iflfl 
0, 	

. 	. 1 •W-" 	' 	I'' 

	

0 	
,I I (defence documents b' t ,  e 10 without takin them on record and .with 

.. mnoeorddJsQ 
• 	. 	

:i n terms of Rule 14(17) of the CCS(CCA) Rules 1965, I submifled in the 

10.03.2003 a set or 6(six) d[enC 
doouc'niItS to tlie 10 as meriUofled 

	

. 	 . 	

.JI 

1 P. 
complete leave chad of te leave taken by me during the period from . 

2:3.4 1992 to 20.6.1997 .suppoed by copies (the originals having been 

• 	submitted to the oflice) çf all Medical CetiiCates tht I have submitted t the 
	'. 

0 	

•0 	

0 	
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of lice including the receipted copy of the corrected medical certificate dated 
10. 7.2002 submitted by me to the office with my letter dated 7.3.2003. 

2, My letter dated 21.3.2000 to the Chief General Mnager, Department of 
Telecom, Shillong. 
My letter dated 22.3.1998 to the General Manager, Telecom District, Shillorig. 
My letter dated 07.3.2003 to the General Manager, Telecom District, Shillong. 
My letter dated 11,Q7.1997 along-with copies of 29 medical certificates 
(onginals having been submitted to the office) and supporting medical 
prescripUon, reports etc,, and a 'faot In brie?' sheet 
Letter No.QC-50/Pt,Il/9 dated 19.1.2001 of the office tome plalr me on 
an indefinite wait-on pos'ion.  

2.2: 01 the above-mentioned defence documents, the documents at serial No.(1) 
• and scrial No.(5) were returned by the 10 without taking them on record in the 

inquiry proceedings. Where the 10 acted in such an arbrary way, I could only 
l3rncnt in my heart but no other way out was open tome. These two documents 
were fundamental and vital to my defence. The 10 could, sense the importance 
or these documents for my defence and scuttled my defence by returning them,' 

• 	wilhcut keeping the fact of hisreturr.ing them, on record. 
2.3: it is stressed that under Rule 1('17) of the CCS (CC&A) Rules 1965, a charged 

official (CO) is entled to produce defence documents on his/her behalf. Rule 14 
of the said CCS (&A,) Rules 1965 under which the inquiry was held, nowhere 
vests the 10 with authçrity to return the defence documents adduced by the CO 
\vithout bringing them to record. 

2.4 : It is further stressed that the return of the two key defencdocuments by the 10 
without sanction of any i'ule has denied me of the opportunity of self defence as 
guaranteed under Article 311(2) of the Constitution of India and the principles of 
ntura! justice white exposing the subjectivity of the 10 and his prejudice against 
me. 

On page 03 of his Inquiry Report, the lO\has suppressed. the truth that I 
'suhmittd 6(six) defence documents. Instead, he has stated that the defence 
adduced only 4 (four) documents which he has mentioned on that page. The fact 
that the 10 suppressed the truth will be found to have been evidenced by the 10's 
own admission, ostensibly on 'unawareness, in the subsequent pages of his 
inquiry Report. In the second para ofhis report on page 08, the 10 has said, 
'defence, however, submitted a list of six defence documents on his own behalf'. 
That the 10 pursuaded himself to resort to untruth stands exposed by. what he 
tpted on page 03 of his Report and what he stated on page 08 of his own 

Report. The 10, thus showed his pre-determinatior. to prove the chrge against 
the CO even by resort to untruth. ' 
: The fact of return of my two most vital defence documents by the 10 without the 
attthority of rule and 'to my worst detriment of defence, was assailed by me in 
pàra 08 of my written defence brief dated 08.5.2003 under the heading 
"Rroduction of evidence on behalf of the Government Servant". Significarty, of 
all my cIelentce arguments in n'iy written brief dated 08.5.2003, the 10 has dealt 
with onl this paragraph and has completely blacked out the Whole lot of all other 
defence arguments. In the last para on page (11) of his Report, the 10 only in a 
rituaiisti way, made mention of paragraph 08 of my defenQe brief and stated that 
I submitted a list of 'entire leave periods availed by him from 28.4.92 to 20.6.97 

2 



with which MS enclosed the revised oopies Of lve application in Form SR-I in 

som? case.S suppoe.d by the M/CS for the period 020.1.93 to 21 
	He ha 

the Iit of entire wave period and copies of M/C5 on the ground Uat 
"te are duplicate copies which werç neither produced' during the inquiry 

thrOugh her own oral evidence nor through any defence witness 
a such I do not 

üuidC1 
trr a pa of evidences to the inquiry conduCted as well as reUable'. It 

is pointed out here that a complete leave chad supp9ed b copi 
S of alt MediOa 

CetfICateS was submied b me during the oral inqui on 10.03.2003 and was 
returned by the 10. In this 00flCt1Ofl, IC's own admission on page 08(seCOfld 
p.ara) of hs RepO may be referred tn. The original MICS were. submied to the 
office and it requires less thafl common sense that I could subm only the copies.  it 
TheePftiCe has never doubted reliability of the M/Cs submied b me and 
ceIleC(S most uncharitablY on the sense of reSpoflSDl 

	of the 10 withOUt 

indiatifl9 what made him doubt the reliabilitY of the 
MICS and that too at the 

b3ck of the charged omcial. The poInt at Issue 
IS not whether copies of M/CS are 

reliable or not; the core ISSUe 
Is whether was Wkthin the jurisdictiOn of the 10 to 

return the defence documents WhiCh the IQ ha not answred an hence my 08 May, 
defence argument in paraOB of my written brief dated 

	
2003 stood firmly 

sustained' 	 . 
3.. Fri hteflifla bias of the IC aaiflSt the char ed ocial : The tO knew that maSence from duty on leave was on grounds of my illness 

• suppotted by medical ceffiflcates for the whole period of my leave upto 
20.6.1997. The tact of my illness suppoed by medical ceifiCateS from 
beginning to end has made my case completely invulnble In his pre-

dterifliflat10n to prove the charges agalirist me
1  he from he . bgiflfl9 to end, 

evinced zeal like of whic! none in the prosePi0n side did. To achieve his end, 
he piade conscious eoS from day one of the inqui and havIng not been 
successful enough, finally tried to invalidate the medical ceifiCate5 submied by 
me Petty detects f purely hypet technical scoveied in some isolated 
meiCl ceifiCateS after strenuous exercises but not cm.munlcated to 

me 'in any 

stae,Vide deposition of the prosecution witness.N0.S3 Srimati A A Warri 
(page 7 of the RepO) were not suflicient for his purpose since the pivotal fact of. 
illness as ceified, could not he nullified. In order to achieve his end, the IC in 
desperation resoed to the ploy of suspicion. In the second para on page 10 of 
ni iepO, he unabashedlY expressed suspicion as to the genuineness of the 
M/Cs submitted by me. In the last line of 5 paragraph on p,ae 11 of his RepO, 
the tO threw off all qualms and has clearly sId that the medical ceifiCate 0 

did ndt appear to be genuine. That was possiblY the faheSt intemperance 
to which an 10, in his lnqU Repo could have on the basiS, purely on 

sublecti\'e suspicion, obviouSlY, 
obliviOUS of th fact he was far 

0verstepping and 

even more than this, was assuming unto himself the ob of a super proseC0r 
whiCh however, he was not in his capacY as an tnqui Officer. In his 
heightened zeal he seemed to have forgotten the elemeflta legal postulate that 

supiC101'i 
cannot take plaCe of pi'oor'. The 10 has fully exposed his granite bias 

aginSt me and it is at ll surprising that his findings have gone agaInst me. In 

ec
oncldtng para on page 12 of his lnqui RepoI, the to while stating that the 

eviderCeS in the iriqut have gone against i
-ne emphasized his contention by 

saving. "I (the 10) hold rather strongly that all the seven afficles of charges under 

ii 
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)• 	AnnexUre 	U 	u & stands sbafltiated against the SPS". 
His emphaSiZifl9 words "I 

•hol rather strongI unfolded his intent in well expressed language and needs no 

boitiorl, 3.2: My office admifliStrati0fl never doubted the genuineness of th medical 
ceUQateS submitted by me. Neither ne presenting Officer ever did so. There is 

againS 
n agation in any of the aicleS of charges 	

t me of submiflg medical 

oU certifigates whiCh were not genuine The allegation is, therefore one brought by 
the lnu Officer of his own. and by doing so, he has dipIaced the DISOIpllfl8 
Authority and has usurped the authority of the latter. Rejecting of the medical 
ceifiCateS submitted by m by alleging that they were not eflUin wa welt 
beyond the competence and jurisdiction of the 10, I subm. Th 10 came to his 
finding on the basis of his personal suspicion which no officer having least sense 
of responsibll would have indulged in Enough could be said to have been 

• 	... eni.tgh for the lnq'.ry Officer to have supeCt the genuineness of the medicl 

. 	
cei1iC3tO subrnied by me no mater the administration itelf' ha not done 

SO. 

'Kind aentiOn of the Disciplinary AuthOritY is respectfully invited to the height and 
: depth, of prejudice of the 10 against me and hence there is no surprise that.his 

'fin
rmlV hoped that the DIsciplinary authority 

iflgS have gone against me. It is fi 
would take serious note of the lOs aitude towards me. 

EmisG0flst 	 . 	. 	 . 	. 	•• Not only that the tO has aught to invalidate the meiCaI certtfcate. furnished byrne 

on the si of his personal '6piC0fl 
in the fterinqUiry staged  he has also sought 

to paS on an 
nqui ry. pro0ens as my written brief. In the 3( para on page 04 of 

• •his lnqu/ Report he has stated that my defence brief was date0.03.2003 which 

waS . 1eCelVCd 
b him on 13.03.2003. I rieve.r submied my written defeflCe brier on 

i0..2003 when the oral inquiry was on its mid way. After the oral inquiry was over. 
n 13.03.2O03 I submted my written defence brief on 08th May, 2003 in teS of the 

lOs order in his Daily Order Sheet bearing Memo No.DE(Dl)(PTYhI22 datd 
1,3.03.2003The purpose behind this misQOnStrUCtb0f faCtS appears to be to create 
the impression that noth'flg beyond what have been rc9rded in the inquiry 

proceei 	
of 10.03.2003 of the inquiry hearing was filed by me as my written 

defence brief. From the facts stated in para of this repr8Sefltati t 
wOUid be 

seen that the lO,haS altogether omitted disCUSS0flS and consideratiQn of my defefl9e 
argUmeflt made in my written defence brief dated 08 May, 2003 and he required a 
contrieved nandle to carpet down the momentous shelving of my written defence 

brief of 06 May 2003. 
nFR : Th. Presenting Officer in his written prosecution brief bearing his Memo 

No..Qc-

50/Pt.11t/8 dated the 17 April, 2003 flied with the 10 has contended that upder 
proviOfl of FR-12, a Government seant who remains absent from d on 
leave for ore than five years ceases to be in seNiCL an accordiflgtY he said 
that I have ceased to b in seiCe by provision of FR1. It s underStaflde. 

• that the presenting Officer having found no other handle to sustain the 
pioeu01't case haS to fall back Oi R-12 as the last straw to catch hold of. 

Below is quoted FR-12. . 

12. /viaislmUflh amount of contin.Ljous !eave 

1. 

- 	
. 



Unless Th 	
Presidents in view of the e.xceptiOn& circurnStaflS of the case 

t.'e jran ted leave of any kind 
o(herv.'i$& deterifliflS no Government servant shall 

peiKKJ eXCediflW five yei'S'. 
rol 	i COt illliUOLJS 

it 
could be seen that FR-I 2 nowhere says that a Government seNant who 

exceeding five years automaticallY 
remains on leave for a continuous period 
ceases to be in seiCe. On th 	

contrary, FR-12 recognizes that there may be 
be compulsive for a Government 

"eceptioflal circumstances' in which it may 
leave for more than five years and that 	

in that case, the: 
servant to remain on 
Presdent may grant the leave.. 	 .. 

Apart from the actual position in FR-12, none of the seven articles of charges to the presenting Officer to 
against me alleges violation of FR-12. It was, not open the case on behalf of th 
bring a charge of his own; his was the job to present 
DisOiPlinJV authOritY koeping within the limits 	

f What have been aflegod In the  
to FR-12 	t any 	agG Of oral 

articles of charges. This apart, the P0 did not refer it was well beyond his bound to come up with 
hearings and having not done so, 
this charge in the post inquiry briefing stage. not have been brought after the close 
The new charge of violating FR 12 could 

of the inquiry. 
: 
No intimation wVer given to me that I have ceased to remain in seiCe by belies the contenUon of 

pi'ovisionS of FR-12 and the fact that I am still in seice 

the P0. cessation of seiC 	of 	Governmeflt seant. 
There is nothing like aomatiC 

The csssUOri of s rvic 	
of a Government searit must be preceded by formal 

notice. articles of chargeS against, m, violation of FR-12 : Since in none of the seven 
hs been alleged the contention of the P0 is aitoger out of place. 6.5 of my wriefl 

1: Detaled defence arguments were made o 	FR-12 in para 
2003 whicH the 10 has along-wIth all other defence 

defence brief dated 08 May, 
arguments, willfully avoided to deal with. 

s. 	Lave, MediCal QeifiPte 	and FtSCethf1Cate 
19(3) read with Rule 24(3) (a) of the ccs (Leave) 

6: in terms of Rule 19 and on leave on ground of illness supported by medical 
Rules, 1972, an employee Certificate cannot be recalled or rturn to duty until declared fit to do so by a 

top 	 witness Shri K S 
medical certcate of fitness. Deposing as the 	prosecution 

then AG (A&P) has admitted that an offtcil 	n 
Sundaram Mudhy (SW 05) the 
lave qn medical ground cannot be recalled for duty b 	

can be directed for a 
on record that it was 

second medical opinion b 	
in my case he found nothing 
lOs Inquiry Report). The 	hote period of my leave 

done (sop of page 08 of the 
from 28.4.1992 to 20.61997 was on ground of illness supported by medical 

nor. could I been 
certificates and hence neither my leave coi.ild be refused 

ailed to duty until declared fit to do so by a medical certificate of fitness. 
in the case of B,SreeniVasaiah 

6.2.iThe Central Administrative Tribunal 	Bangalofe 
and Assistant Provident Fund S  CommiSSiOnr, 'Mysole 

Versu 	fficerinCharge 
and others (OA N0.135 of 1996) has 	led that "when an employee 	medical1Y 

as is available to the 
unfit, the employer has no option but to grant him leave 

i .  
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employee tilt he is found medicallY fit. (Reference 
$WamY.S news of' Qober 

1999 pageS 94-95) ThiS CAT ruling has seflled the law on the captioned 

1 1 adirig arid my caSe ought to be regulated ccordiflglY. 
It hS not been alleged in any of the seven aicteS of charges against me that I 

did not furnish medical ceiflCates of illness. On the contra Micle-lU' of the 

charges kOWiedge5 submiSSiOtI 
of M/Cs by me while Micle-VIl of the charges 

confirms submission of fitness cetficate by me issued by Dr. MadhUsUdafl SaM 

on 20,61997. 
2a t a e080ftld tn 	e 0  

1. In this para, the 10 has admitted that the defence submitted 'a list of six 
documents on her own behalf. This contradicts the number of. documents 

furnished by the defence as mentioned by the IC 
or, the last para at page 03 of 

his repO in which he has mentioned only 4 documents and confi$ the fact that 
the 10 returned two of the six documents submitted by the defence. The tO has 
also mentipned that the two omitted documents were essential' for my defence 
and my request for taking them Ofl 1ecord. White, however, the law allows the tO 
to evaluate the defence document no law allows him to return the defence 
documents withOUt taking them on record, The justification now given by the tO 
for non.coflsideration of the returned defence document is an after thought and 
does not stand in view of the fact return of defence documeS without taking 
them to record jqt provided by any provision in Rule 14 of the CCS (CC8) 

RuleS 1965. 2. In parS 2.1 of this representation I have mentioned at serial No.(1) the specific 
defence documents which were returned by the 10 witho

.taklflg them on record 

and iii serial No. (5) some other defence doCUmei'itS which too were returned 
thout taking them Ofl record. The core point is whether provisions in Rut 14 of 

the OCS (CO&A) Rules 1965, vests n 0 with the authori to return defence 
documents submitted by a charged official without taking them into records and 
whether the unauthorized return of two vitaVefem10e documents has not 'denied 
me reasonable oppOunitY of self defence as guaranteed y Micle 311(2) of the 
:Constitut0n of India and the principles of natural justice and the to was within 
he bounds of law to return defence documents WithOUt taking them on record 

3. The copies of documents submitted h me were bound to be duplicates as the 
crgnalS were subm'ed to office. The IC has sought to reject them raisiflQ 
"ooubt on t'nir sources of biscove'. It is not the job of any tO to 

SUO moUo go to 

the sources of recOVe by subStitUtifl9 the P0 and the DiscipIifla authO1i. The 
documents mentioned both in the semail no. (1) an (5) were submifted in the oral 
iriqu on 10,03 2003 and i tne tO had anhing to know about the sources of 
discoVe' of these documents it was incumbent on him to have his point 
clarified from me or even from the po. The after-inqUi rejection by retum 

O 

of most essential defence documents at my back has exposed the tO's prejudice 
,kkif ki S.E-1 

o the ornce coritaiflW%Q 29 8. Foanunthca1act 7Hgg7t 
of my letter dated 11 puipOitS to be the COPY enqtosUrs mentioned at the bottom of this tatter. While furnisbiflg copy to me being 

a pçosecti0fl document as per serial no.13 of the list of documents mentioned in the 

charge sheet, the bottom 
poiOfl of my letter dated 11.7.1997 whlch contained 

mention f the 29 docUments, was torn off at the unkfl9Wn level of the prosecution 

n. 

....,,.., 

' 	'"• 

k. 



Repo1, althoüghin para 3 on pa.ge 04 of his inquiry epor, mu i 
tactical misconstn,ction saying, in that pare, that my defence brief was dated 
..10.3.2003 and that it was received by him on 1303.2003 The .10, It Is 
resonabIe to presume, willfully resorted to this misconstruction to create an 
irnression that there was no other written defence brief than. the one dated 
10.03.2003, submitted byrne. 

9 Even on cursor7' perusal of th lOs Inquiry Report would' show that the 10 has 
:. 	' 	not deait with and has not considered even a single paragraph of my 21- 

paragraphed defence brief dted 08 May 2003. He has not, it is extremely 
nrn- -isHprtiort of mv 

S 

V6 
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• 	'I ,  
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s:gnflcaflt, recorc 	ny Fb: iui LiI 	 •.• 	 -. 
defence brief and mairtan a stoic silence. In the circumstances, if I am pemiitted 
to submit what is my reading of the lOs silence and his whole sale non 
consideration of my written brief in his Inquiry Report, I would submit with due 
respect to the 10, that he has, found my defence brehoI.Iy 'impregnable, 
defeative of his purpose to prove the case against me and well beyond his,bound, 
to deal with. But very materially, the non consideration of my defence brief has 
resulted in the denial of defence to me, lock, stock and barel 1  by utter 

cohtraventi011 of Article 311(2) of the Constituti9fl of india end the 1JlS of natural 

utice.  
:.. As brought out in more than one paragraphs of this representation, the 10 has 
acted as though he was the Prosecutor and his job was to prqv the case against 
me at any cost. In the case of S.Krishnar' Nair Versus DivisIonal Superintend.erfl, 
Southern Railways, the Court has ruled as follows 
Tfle Inquiry Officer is not the prosecutor. It is not his duty to somehow prove the 

charge. It is not for him to assume that the delinquent officer is guilty and try to 
bring out admissions from the delinquent officer so that the charges against him 
may be proved. Such an approach would apparently indicate bias on the part of 
the Inquiry Officer and so must be avoided . ... ....... It has been noticed time and 
again by Courts that when the officer holding the inquiry takes a role different, 
from that of a person who is to adjudicate on the dispute impartially and without 
:bIh e riie diqulffled and It could no longer be s&d that the result of 

nqc4iry 
(1973 SçT46 :1973)2S.L.R. 353) 
($ource Reference : "Swamy's Manual on Disciplinary Proceedings for Central 
Gqvernmeflt servants', Fifth ection 1993, pages 328-329). 

9.4: On the 9round that the 10 has r.c't deSit with, arid has not considered any cf my 
defence points made in my written defence brief dated 081h May 2003, his 
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flndings have been one-sided, unfair, and vitiated by his bias against me. The 10 
',has taken the role "different from that of a person who i to adjUdiCat on the 
Uispu1 impartiallY and Without bias'. The l0'ha tu disqualified himself and his 
Report could no longer be said to have been "fair" in terms of the Court 
judgement mentioned here.ifl.aboVe. . 

). 
: On the ground that - The 10 has left the whole of my defence brief out of consideration, and 

Has shown manifest bias against me, 
His report is one-sided, solely tailord to prove the case against me somehow 
and hence discriminatOrY, unfair, ufljLlSt, prejudiced and wholly devoid of judicial 
unenviability. His finding c9uld, be said to' have been fair and 
free of bias. The Disciplinary authority should accordingly, it is most 'respectfullY 
prayed, "disagree' with the finding of the Inquiry 0ff.er nder prerogative 
conferred on h,im by  the provisions of Rule 15(2) of the CCS (0CM) Rules 1965 
and give his own findings" on the articles of charges based on the (1) evidence 
on record and (2) the defence points in my written brief dated 08 May 2003 a 
copy of which is annexed here-to for ready refereflC. . S  

10.2: In this connection attentioftof the Disciplinary authority i respectftUY invited to 

the 41h line of the as prag1aPh on page 12 of the Inquiry Report in which the nqui 

QRcer has said,"l hold L 	troniy, that all the seven articles 01' charges ... stand 

sustained against the SPS ...°. The words underlfled carry his entranced bias, 
uld be seen from his own recorded words. 

I. 

v--S - -- .. 
11. I ws declared medi&IY .fit to resume duties by m'edic& ceificate of fitness dated 

20.ç.,1 997 of Dr. Madhusudan Saha. The period from 21 .6.1 997 to 24.6.1997 was 
takfl by me for journey from my residence at Shyamnagar (West Bengal) 

to 

Sh1)10fl9' i reported to otlice on 25.6.1997 but 4tead of being allowed to join was 
paçed on the wait-on position until further orders. The period of my absence on 

IC3'C 
is thus divided to two periods., namly — 

(1)'From 28.4.1992 to 20.6.1996 on account of my illness supported by medical 
,CertifiCateS (ecludiflg the period from 21 .6.1997 to 24.6.1997 taken

; fOr journey.  

from ?hyarnflagar to, Shiltong), and 
(2) From 25.6.1997 thI 1 was allowed to join duties on 	

2003 following 

conclusion of departmental inqui agaiflt.me. During this period, I wa placed did not rest on me. 
on the 'wait-on' position by the office for which responsibility  

12. It is prayed that the subthisSlOnS made in paragraphs 1 .  toll herè.ln.ebove may be 

taken 3S 
my represohtation against the Inquiry Report of the Inquiry Officer. 

1 3. 1miSSiOfl2Le 	d9cueflt to the' 

Since ih Inquiry Officer has not dealt with ad has not considered, any of my 
defnCe oints contained in my written brief dated 06th May 2003 (which he receiVe 
on 17,5.2003), it has now devolved, by fact thereof on the Disciplinary authoritY t, on the articles of 
onsider my defence points and to come to 'his "'n findings" c  

charges against rre as per the niie laid down in Rule 	
2) of the CCS(CC& A) R :ieS 

ir 

:1 
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1965Hn order to 	yid surfluous addition to the volume of this representation by 

ñiy written brief dated the 
08th tvlay 2003, i have humbly 

. mere typed reprodiciOr1 or 
a copy oftieietO for his kind consideration, decisioft arid order. I may be 

take my wrien brief dated 08th 
	. 

gracefully allowed 	1S indulgence. He may kindly 
and come to his own finding". 	 S  

May 	00 	into conideratiOn 

14. By thi 	time,' I hayek put in more than 8 months of most self-eaOiflg seMoe after 
'wait 	when it was apparent that r  being allowed to onseiOe by ending the 	on' period 

were hyper tech 	ical objection Qnly, since, the 
the alcieS of charges against me 
vhoi 	period of meaVe from 2,4.19G2 to 20.6.1997 was on ground of my illness 

have been treated as unauthorized 
S.  

. suppoed by med!cl ceificateS and could not 
and violative of any conuot 	le in view of the provisions of Rule 24(3)(a) 

absence 
reád'with Rule 19(3) of the CC(Leave) Rule 1972. ReferenCe is also most numbly - 	 ri,rtrtIv 	Tribunal 
invited to the nile laid down by !;JclgemenI ol LI 

(CAT), Bangalore ;ench In the case B. Sroenivasaiah versus th Qfftcer.in-Charge 

" 	
and Assistant Pro'ident CommisSiOrer, Myore and others(BanlgaLOre OA No.135 of 

• 	1998, date of judgerneflt 7.1,1999) lO which the Honbie CAThS ruIe that"Whefl ar 
• employee is medically unfit, the employer has no option ut to grant him leave till he 

is found medicaliy:fit. 
(Source referenë 'Srny's flews, Oober 1999, pages 94-95). 

With deep and most respectful regards, 
5 ,  - 

Yours faithfully, 
Ei'icioui'C,  
Written brief dated 
08 May 2003 of 
Srmati Tinku ChakrabOrty 
in 19 typed pages. 
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(Srimati Tinku 
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$UB: RepI'CsC11t1u0I of 
Smti 'I'inkU ChUIC varty , 'I'eicCOfll Ot'lice Assistant 

(Genenti)' /o GMTD shtong against delay by the DsctP ary AUthoritY 

i Ii (i'iiug the DisciplinarY p ,ceedings , due to iiich 

fl 

 

mY pay has not been iixe.d in two revised pay scale motuflt ot'Rs. 1920 only since 30,6.2003 till date 
I was on'y 	i'"b'  --  - - 
I was not getting my lcgitiiflatC DA and other allo wan 

	 I  

as admissibiC from time to time since 30.06.2006 
my annual tncrefleflt has not bcn releas.e for last 4 yearS. 

SIR, 	 S 	

1 

16 yearS bactOfl 
02.04,1990 1 was appoInted as TelecOtW 0flCC Assistant (General) 

b 

Shu11o, NE Circle, after f jSCI0USi 
iii On aCUtC, heart aiiitwnt f'OILOWC(l 

by sw'gery I repurteti foiI 

duty Ofl 24.06. 99 
with certi(CtC ot' litueSs by MIA. 1 was then asked to wait turtilCi' till order from 

higher authoritY comes , alt verballY Ate' running ('rorn pillar to post at dift'erCIlt dates, I 
US nt 

allowed to join my duty uiiiI 15.11.2001 when 1 was charge shcetd, and again on .19.1L2001 vIe 

letter no. QC1SU/l1 
depal'llllcIlt ilItOrIlled me to wait further till decision iroal higher athOrtY 

comes. Enquiry report on DA 
proce.ethflg was ubmtted to the DisciP11'Y AUthoritY on 2i.08.3 

whose verdict is still pending. - 

Alter repeated request on13.03.0, 29.04.03 
,04.05.03 & 31.05.031 was tinaJlY 

asked to join duty 'ie letter no.QC5OIPtJ1I9 
date( 24.06.03 and Ij0ied my duty on 30.06.2003 ith 

a perpetailY tixed eniOlUIflel ol'I,1920 consolidated and till datIatfl getting the sail emOlUn111I 

per month. - Despite reprSefltahim to all authorities ol' NE Circle, BSN over my ny 

related jssUC 
I have been left uncared for, as 1 am a lady and a lower level emplOYee. 

	thougi1 under
11  

Central Civil Services ( ClasSitiCflti0 

	

	Control and Appeal )RUICS 
965 time limit prescribed for. 

TOM 
IIg 	

Is 	fl 1fl•i(I 	tZino 	
but inmy 

I am making this corrcspofld as a matter ol' loyalty and alcgCflCe to fl1 
department towards red ressal ot' my gr.ieVeflCeS on subject matter and specitCahIY seekiflg the anal 

deciOfl of tiie Disciplinary p
roce

edingS and resolvC the pay rclted issueS which are hanging for tast 9 

(nine) long years. My gOflY and 5ulTei'iflgS kiioWS 110 
boUnd. I pray and beg of you to kindly be 

considerate enough to uuderstfln(l and pay heed to this immense sufl'eriIg of mine and bring some 

CSpite to in cotidiiOil withip Fortnight' i'  Wiih deep and respectful regards. 

- 	

yoUrS t'aihl'UltY. 

•1 
Smut i'inkU C!itkra\'tY 

	

S 	
Telecom office Assistant (GenQ%'al) 

10 General Manager, Te(ccOlfl District 0  
, 	B S N L, Shillong ,MeghalaYa 

V 	iL  

- 	 S 

rt c".. 

- 	 , 
	 - 

	 - - -- 

cç5c )  

S 



ILI NVO  

DlSTR1 

04. NO 	 0F 9J1fl- 
,t.Jrn* 	r4 	MMtr1icflV&TtriJr'(ftl- 

$ 
APPELLANT 

	

1a. 17 	
PETITIONER 

VERSUS 

4 	Qj- 	 RESPONDENT 
OPPOSITE-PARTY 

Know all men by these presents that the above named 	 k' 	 .. 

do hereby nominate, constitute and appoint Sri/Smti 	 .......... 
......................................................... Advocate and suth of the undermentioned Advocates as shall 

accept this Vakalatnama to be my/our true and lawful Advocates to appear and aàt for me/us in the matter noted above 
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or 
drawing money, filing in or taking out papers,, deeds of composition etc. for me/us and on my/our behalf and I/We agree 
to ratify and confirm all acts to be done by the said Advocates as mine/ours for all intents and purposes. In case of non-
payment of the stipulated fee in full, no Advocate will be bound to appear and act on my/our behalf. 

	

In Witness Whereof I/We hereunto set my/our hand on this 	........ Day of ,J.t47...... 

K.R. PATHAK (Sr. Adv.) 	MS. BINOYA DUUA 
BHUBANESWAR KALITA (I)(Sr. Adv.) BHABATOSH BANERJEE 

N. M. LAHIRI (Sr. Adv.) 
B. M. GOSWAMI (Sr. Adv.) 
J.P. BHATrACHARJEE (Sr. Adv.) 
D.C. SI-IARMA 
B. K. GOSWAMI (Sr. Adv.) 
A. M. MAZUMDAR (Sr. Adv.) 
P. K. BARUA (Sr. Adv,) 
S. N. BIIUYAN(Sr. Adv.) 
J. K.BARUAH(Sr. Adv.) 
ANIL SARMA(Sr. Adv.) 
B.K. DAS(Sr. Adv.) 
M. A. LASKAR(Sr. Adv.) 
DR S.N. CHETIA 
A.S. BHATrACHARJEE (Sr. Adv.) 

R.BANERJEE (Sr. Adv.) 
D.K. HAZARIKA (Sr. Adv.) 
N.N. SAIKIA(Sr. Adv.) 
J.M. CHOUDHURY(Sr. Adv.) 
P.K. GOSWAMT (Sr. Adv.) 
P.C. BARUAH (Sr. Adv.) 
C.R. DE (Sr. Mv.) 
D. K. BHATTACHARYYA (Sr. Mv.) 
O.K. TALUKDAR (Sr. Adv.) 
R.P. AGARWALA (Sr. Adv.) 
D.P. CHALIHA (Sr. Mv,) 
MRS. K. DEKA 
BSHNU PRASHAD 
S.S. RAHMAN 
GOLAP SARMA 
S.R. BHAUACHARJEE (Sr. Adv.) 
P.C. DEKA (Sr. Adv.) 
BI-IARGAV CHOUDHARY 
P.K. DAS 
AK. CHAUDHURI 

R. 0EV (Sr. Adv.) 
A.K. Pi-IOOKAN (Sr. dv.) 

B. R. DAS (Sr. Adv.) 
S.P. DEKA 
D.R. GUHA 
SAUKAT ALl (Sr. Adv.) 
B. K. ACHARYVA 
MS. USHA BARUAH 
N.C. DAS (Sr. Adv.) 
A.K. BHATrACHARYYA (Sr. Adv.) 

B. CHOUDI-IURY (Sr. Adv.) 
T.S. DEKA (Sr. Adv.) 
K. P. SARMA (Sr. Adv.) 

P. BORAH (Sr. Adv.) 
H. K. SARMA 
PRABIN BARTHAKUR (Sr. Adv.) 
M.C. BARTHAKUR 
P.C. GAYAN 
C.K. SHARMA BAUA (Sr?Adv.) 
ANUP KR. DAS 
DR Y.K. PHUKAN (Sr. Adv.) 
DIBAKAR GOSWAMI 
BIJON CH. DAS (Sr. Adv.) 
R.L. YADAV 
PRAFULLA ROY 
A.C. BURAGOHAIN 
B.L. SINGHA 
P.K. MUSAHARY 
M.Z. AHMED (Sr. Adv.) 
R.P. KAKOTI 
S I. RASUL 
BK. GHOSE (Sr. Adv) 
S. K. BARKATAKI 
DR N. K. SINGHA 
D.C. MAHANTA (Sr. Adv.) 
T.C. KI-IATRI (Sr. Adv.) 

R.K.JAIN 
G.K. BHATrACHARYYA (Sr. Adv.) 
PRANABANANDA PATHAK (Sr. Adv) 
DR H. N. DAS (Sr. Adv.) 

C. MALAKAR 
SAMSUL HUDA 
BHADRESWAR TANTI 
N.N. SARMA 
JANARDAN DAS 
CHAITANVA BARUAK (Sr. Adv.) 
A.C. SARMA 
N.Z. AHMED 
N.C. PI-IUKAN 
MUNIN (GAUTOM) SARMA 
FAIZNUR ALl 
D.K. KAKATI 
G.N. SAHEWALI.A (Sr. Adv.) 

K. JOSHI (Sr. Mv.) 
A.A.MIR 
MS. REKHA CHAKRAVORTY 
MRS. JHARANA BORAH 
S. N. SARMA (Sr. Adv.) 
MD. ABDUL MANNAN 
DILIP KR. DAS (Sr. Mv.) 
PRADIPKHATANIAR 
N. CHAKRAVORTY (Sr. Mv.) 
MRS K. YADAV 
OR B. P. TOOl (Sr. Adv.) 
MRS. K. BHAUACHARYYA 
A. K. BARPUJARI 

VS.S. SHARMA (Sr. Adv.) 
S. P. ROY 
K.K. BHATRA 
R.P. SHARMA (Sr. Adv.)  

S.C. BISWAS 
P.C. RAYMEDHI 
UTPALDAS(I) 
DR S. S. HARLALKA 
D.R. GOGO! 
KHAIRUL BASAR 
A.S. CHOUDHURY (Sr. Adv.) 
DINDAYALAGARWALA 
KAMAL AGARWAL 
MD. SAMNUR ALl 
JOYDEVCH.DAS 
V. K. BHATRA 

•A.C. BORBORA (Sr. Adv.) 
P.K.KALITA 
SJLENMEDHI 
MRS. M.B. DUITACHOUDHURY 
P.C. GOSWAMI 
APURBA SARMA (I) 
K.H. (SALIM) CHOUDHURY(Sr:Mv.) 
A.K. PURKAVASTHA 
ASH IS DAS GUPTA 

P. SHARMA 
VIJAY HANSARIA 
B. N. SARMA 
J. L. SARKAR 
R.C. SANCHA11 
J.P. BORA 
SISHIRDUTA 
C.R. BORAH 
P.K. GOSWAMI (I) 
N.S. DEKA 

SAHEWALLA 
H.A. SARKAR 
MRS. RUMA BORDOLOI 
B.K.JAIN 
NILOY DUUA (Sr. Adv) 
CHINMOY CI-IOWDHURY 

I 
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•NAYAK 

SKN. 

D.C.( 

JOGINER SINGH (Sr. Adv) 
ABU S1ARIF 
B.B. NRZARI (Sr. Adv.) 
MD. ADUL WAHED (Sr. Adv.) 
NASIMJDDINAHMED 
MANfNJAN DAS 
DR GND LAL 
B.C. 	 AK 
F.H. 	 AR 
MRS. IA. HAZARli<A (Sr. Adv.) 
SAUPW KATAKI 
MD.A DULHAI 
GAUT MUZIR 
H.R.A. CHOUDHURY (Sr. Adv.) 
MRS. MANJULADAS 
BHAB NDRA N. SARMA 
BENU HARDAS 
S. L. T LSHYAN 
N.N. KARMAKAR 
MRS. FkETA BORBORA 

ROY (Sr. Adv.) 

MD. M H. RAJBARBHUIYAN 
MRS. ... B. Kl-IARBHISH 
D. N. C HOUDHURY 
S.S.GDSWAMI 
K. K. MAHANTA (Sr. Adv) 
JAGDI 3H SHARMA 
P.S.D KA 
MONIt DRASINGH 
N.R. P iOOKAN 
K.P. P THAK (Sr. Adv) 
ARUP KR. GOSWAMI (Sr. Adv.) 
S.S,D Y 
OlGA TADAS 
MRS. 4. ACHARYA 

LAKSII4ES WAR TALUKDAR 
S.P.MHANTA 
SK. CI1. MOHAMMAD 
HASIUR RAHMAN 
MS. AtJANTA  Ol-IAR 
A.K. AHESWARI 
RN. SNGH 
NILAtONI GOSWAMI 
MS. B1ARATI DEVI 
DRZ. 4. SHARMA 
K.K. I EY 
G.K. C UUA 
B. MR NALCHOUDHURY 
KUMk DBARUAH 
APU BAKR.SHARMA 
NAZ ULISLAM 
RAJIO BORUAH 
SRI4NTA HAZARIKA 
K.N. HOUDHURY (Sr. Adv) 
MRS.I ABHA BHATTACHARYYA 
A.K. HAKUR 
A.C. AAHANTA 
MS. E HUMIKACHOUDHURY 
DR A K.G. THAKURIA 
O.K. OISRA (Sr. Adv) 
DR XK. SARAF (Sr. Adv) 
DR R C. BARPATRAGOHAIN 
MD. ALI SEIKH 
B.K. ALUKDAR 
NIS ITENDU CHOUDHURY 
G.P. BHOWMIK 
MD, BDUL HAKIM (I) 
UPE DRANATH DAS 
P. K. J30SWAMI (II) 
SAN.JOY MITRA 
MS. I(ALYANI DEVI 
PARAMANANDA TALUKDAR 

MANABENDRA NATh 

MS. MONIpEEPA SARMA 
D.K. KOTcKY 
T. BIDYUTBIKASH 
S.B. SARMA 
S.K. SAHA 
YADAB DOLOI 
R.C. DAS 
P.K.TIWARJ 
D.C. LAHIRI 
PRANAB BORAH 
DR (MS.) . RAHMAN 
MRS. S.D. BHATrACHARYYA 
MANOJIT.BHUYAN 
RAMESH BARPUJARI 
MRS. NIRUPAMA SAIKIA 
JENAT MOLLAH 
PU SPA KI. BORA 
NISHITENDU DHAR 
M.L.SI-IARMA 
MS. TRIBENIGOWAMI 
R.K. MALAKAR 
BISWAJYO11 TALUK.DAR 
ANIL CH. DUTrA 
SINGHNAD CHOUDHURY 
DIUPMOZUMDER 
A.M. BUZARBARUAH (I) 
ARUP KR. SHARMA(I) 
MD. JASIUDDIN AHMED 
DRP.N. HAZARIKA 
ZIAUL KAMAR 
MRS. M. PHUKAN 
R. K. SAIKIA 
SUBRATA NATH 
DHANESH DAS 
H.N.GOSWAMI 
H.P. BARMAN 
MS. JY011 TALUKDAR 
SACHIN KR. SI-IARMA 
L.R. DUUA 
J.N.CHAKRAVARTY 
QZ1. S. KUTUBUDDIN 
S.K. KEJRIWAL 
MS. PRATIMA DAS 
JAGANNATH BARUAH 
MD. M. AHMED 
MS. B. K,DEVI GOSWAMI 
B.C. SARMA 
MS.. J.D. ACHARYVA 
V.M.THOMAS 
K.K PHUKAN 
B. DEVA GOSWAMI 
AMALCHANDRA DAS 
MS. Gill KAKATI DAS 
MS.. BAHARUN SAIKIA 
MRINAL KR. CHOUDHURYSr,Ath) 
MS. AHMEOA BEGUM 
D.C. KATh HAZARIKA 
MD. MOTOU.R RAHMAN 
MS. DIPTI DAS 
M.K.JAIN 
MS. BASANA RAJKHOWA 
S.C. DU1TA ROY 
S. L. JAIN 
B. K. BHATIACHARJEE 
MS. ANUPAMA DEVI 
•MS. M. BUZARBARUAH 
MS. MRIDULA DEVI 
BHASKARJ. DUT1A 
MANIKCHANDA 
K.K. MOUR 
B,B.GOGOI 
ABDURROSHID 
M.R. PATHAK 
P.K.SHARMA 
RK. BARMAN 
RAJENCHOUDHURY 
MD. NA2JMUDINHMED  

MD. HABIBUR RAHMAN 
JAYANTA CHUTIA 

A.K. ROY 
R.K.PAUL 
ASWINI THAKUR 
JOGESWAR SAIKIA 
A.K. SARKAR 
P.B. MAZUMDAR 
L.M. KSHETRY 
M.K.SAIKIA 
A.J. DAS 
BISHNU BURAGOHAIN 
A.F.G. OSMANI 
SANJIB SAl KIA 
MS. PORI BARMAN 
MD. A. SABUR CHOUDHURY 

N. KALITA 
MS. MANOSHI HAZARIKA 
MS. A. BHAGAWATI 
RANJAN BARUAH 
JNAN CH. NATh 
KR. DEEPAK DAS 
MONMOHAN TALUKDAR 
UPAMANYU HAZARIKA 
AMLANDU1TA 
BILLAL HUSSAIN 

J. MAHANTA 
M.D. CHOUDHURY 
MS. S. DEKA BARUAH 
MR. DIGANTA DUTTA 
MS.NILIMA DEVI 
SATYEN SHARMA 
RAM CH. SAIKIA 
UJJAL BHUYAN 
DIBAKAR SHARMA (I) 
MS. A.G. BARUAH 
M.S. MANJULI 0EV 
AMARENDRACHOUDHURY 
DR P. K. BHUYAN 
MS. G. D. MAZUMDAR 
JYOTIRMOY ROY 
ASHIS BI-IATrACHARJEE 
MS. PRANATI SHARMAH 
KHARGESWAR DAS 
H.K. .BAISHYA 
BISWA NATH SHARMA 
CHANDAN DAS 
S.K. LAHKAR 
RASAMAY DUUA 
MS. S. BAYAN ROY 

N. DEVNATH 
D.C. DU1TA 
MS. SNIGOHA BARUAH 
MRS. P.M. DUTrA 
PADMA KT. BORAH 
H.S. THANGKHIEW 
P.J.SAIKIA 
RAJ KR. AGARWALA 
KAMALESH K. GUPTA 
B. C. CHOUDHURY 
JAIRAM GIRl 
SANTANU BHARALI 
RK.ROY 
MS. GOURISINHA 
P.C.DEY 
K.K. NANDI 
R.N. PURKAYASTI-IA 
S.K. SINGH 
D.K. GOSWAMI 
R.K. JOSHI 
D.C. CHETIA 
MD. ABDUL HAN NAN 
MD. IQBAL HUSSAIN 
DEBJITKR. DAS 
MS. A.D. THAKURIA 
MS. ANUBHA DAS 
MS. NEELI BORDOLOI 
D.K. KOTHARI 

KALYAN BI-IAUACHARJEE 
.DYALC. BARMAN 

OGOI 
MD. K.A. MAZUMOAI* 
U.C. BHAUACHARWA 
TAYUM SON 
MS. RITA DAS MOZUMDAR 
MS. SY.EDA I.A. BEGUM 
AS. NIJAMUDDIN 
RANJAN MAZUMDAR 
RAMEN DA$!) 

. N.N.OZAH 
S.K PAUL 
.MUKPER11I'L 
DRA.C. PHUKAN 
M.C.DEKA 
PAILAV KATAKI 
S.C. KEYAL 
MS. S. B. BHUYAN 
SKH. MUKTAR 
APARESH CHAKRAVARTY 
MS. J. PHUKAN GOGOI 
GAIJTAM BAISHYA 
SIDHARTHA BHATTACHARYYA 
M.P. SHARMA 
RANJITDAS 
RAMESHGOENKA 
PHANIDHAR GOGOI 
MS. P.S. HATIKAKOTI 
MS. SUNITY SONOWAL 
MS. BABITA GOYAL 
BIMALCHETRI 
.PREMSI-IARMAH 
BISWAJEETGOSWAMI 
MRS. EVA KAKOTI 
IC.. CHUTIA 
V.K. CHOPRA 
S.K. SINGH 
C.T. JAMIR 
MALKITSINGH 
H.K. SHARMA 
SUDAMACHAUHAN - 
U.K. BORTHAKUR 
MS. GEETA DEKA 
MS. N. DUTtASHARMA 

• MS. S. ADWANI 
• P.J.PHUKAN 

MS. R. PATHAK BORAH 
MD. M. H. CHOUDHURY 
RARHUSSAIN 
PALLABH BHOWMICK 
S.M. SARKAR 

• S.K.GOSWAMI 
HARMOI-IAN TALUKDAR 
f.M. CHOUDHURY 
MASUM GHANI 
J.C. BEZ 

• BIJAN CHAKRABORTY 
A.B. ROY (Sr. Adv) 
A.M. BUZARBARUAK (II) 
UTPAL RAJ SAIKIA 
.L. NESSA CHOUDHURY 
DHIRAJ KR. SAIKIA 
J.K. MISRA 
BIPUL SARMAH 

• MS. S. DASBARUAH 
G.K. THAKURIA 
H.K.NATH 
RAFIQUL ISLAM 
• K.R. SURANA 
MS. L. CHENTALAPATI. 
MS . D. DAS ROY 
ANUPALDUUA 
• P.K. ROYCHOUDHURY 
K.C. MAHANTA 
B. C. TALUKDAR 
R.K. DAS (Sr. Adv.) 
PRABIR CHOUDHURY 
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KHAGEN GOGOI 
RAJESWAR SARMA 
tG. BARUAH 
OBAUAH 
MD. DUL HAKIM (II) 
MIT CH. KALITA 
B.C. SAIKIA 
TAFAZZUL HUSSAIN 
TAUI-IIDUL ISLAM 
R.D. LAL 
B.C. CHAKR.ABARTY 
MS. SUNA KERJIWAL 
SUKUMARCHOUDHURY 
G.C. PHUKAN 
N.H. MAZARBHUYAN 
BIMAN BARUAH (Sr. Adv.) 
TONNINGPER11N 
BASARUDDIN Al-IMED 
MS. DEEPA BORAH 
MD. ABDUL MALEQUE 
J. C. GAUR 
H.K. CHOUDHURY 
BIPLAV CHAKRAVORTY 
P.N. CHOUDHURY 
ARUNESH DEB ROY 
MS. N. BHATTACHARYYA 
PRABIN MAHANTA 
H.K. MAHANTA 
M.M. RAY 
P.K. DAS 
MS. SOHELI SEAL 
MR. AJANTA TALUKDAR 
MRS. N. I. NATh 
NIRMALENDU SIN I-IA 
MISS. Z. TSIBU KHRO 
MS. ANITA DEVI 
MRS ANU BARUA 
MS. FATIMA AHMED 
NIUJTPAL BARUA 
MS. BABITA DAS (I) 
UTPALCH.DAS 
ARUP KR. SARMA (II) 
MS. S. BARPUJARI 
S.S. SAMADUR RAHMAN 
BISWAJIT PRASAD 
MS. M. PRADHAN 
A.K.JAIN 
MS. JYOTIMALA KONWAR 
MS. CI-IANDANA DEKA 
D.R. BORA 
H.R. KHAN 
SYED I. RANMAN 
PARAMANANDA BORAH 
JAVANTA TALUKDAR 
MS. BONTI SARMA 
KULENDRA BHA1TA 
MS. A. DEKA LAHKAR 
RK. BARUAH (II) 
CHITTARANJAN GOSWAMI 
N.K. BARUA 
B.K. BAISHYA 
IFTE KHARAHMED 
D.C. NATh 
MS. NILUFAR RAFIQUE 
ZAFAR IQBAL 
MS. MEGI-IAMALA SHARMA 
AJANTA SARMA 
ADILAHMED 
MS. NANDITA MORAL 
MS. DEEPANJALEE DAS 
O.P. BHA11 
DR (MRS) P. CHAKRABARTY 
JAINUDDINAHMED 
B. KARPUKAYASTHA 
SIDHARTHA SARMA 
A.K. DEY 
S.K. MEDHI (I) 
MD. SHAMSUL ISLAM 

RATUL GOSWAMI 
JOYRAM SAIKIA 
BHUMIDHAR BARUAH 
DEVAKR. SAIKIA 
FRAN BORA 
DEBAJYOTI TALUKDAR 
MS. M.D.G. BARUAI-I 
BHABANI PHUKAN 
RAHMAN ALl 
DHIRENDRA KR. DAS 

K. BORAH 
ALOK VERMA 
HRISHIKESH SARMA 
A.R. SIKDAR 
NITYANANDA BARUAH 
N.K.NATh 
DR PAUL PETA 
MS. ARIFA K. CHOUDHURY 
D.M. BORDOLOI 
BHABA KANTA GOSWAMI 
M.K. GARODIA 
MRS. R. PHUKAN SAIKIA 
J. N. SARMA 
HAMIDUR RAHMAN (I) 
KAMALESH SHARMA 
BISWADEV SINI -1A 
H.K. DAS 
B.D. KONWAR 
T.N. SRINIVASAN 
DILIP BARUA 
N.J. DUUA 
J. K. BAISHYA 
MAThEIM LINGGI 
MS. APARNA DEV 
AVIJIT ROY 
KRISHNENDU PAUL 
HALADI-IAR KALITA 
DIBAKAR GOSWAMI (II) 
MRS. N. DEVI SARMA 
C.R.DAS 
MS. ANJU TALUKDAR 

P. DEY 
MRS. INDRANI SARMA (I) 
MS. BI-IANU SENAPATI 
DEBASIS SUR 
MS. ANURUPA DEY 
D.C. BORAH 
R. K. PRADI-IAN 
SANTANU BHATACHARYYA 
SATYAJEET SHARMA 
DEBAKR. DAS 
PRIYATOSH BHATFACHARJEE 
PARITOSH PURKAYASTHA 
MS. RINA BHATACHARYYA 
DEBAJITBHATrACHARJEE 
PRADIP DUUA ROY 
M.K. MAJUMDAR 
B. M. CHOUDHURY 
SOUMITRA SAIKIA 
SYED MD. I. CHIS11E 
DR (MRS.) M. PATHAK 
MS. KALPANA BARUAH 
B.W. PHIRA 
S.R. RAVA 
MS. P.B. BHATrACI-IARJEE 
S.C. BHARALI 
MANOJ AGARWAL 
1-IAREN DAS 
MS. MANIA NEOG 
ARNAB BISWAS 
SAHIDA BEGUM 
MONMOHAN GOSWAMI 
P.C. CHOUDHURY 
M.N.NATh 
MS. UMA CHAKRAVORTY 
MS. JUThIKA CHAKRABORTY 
MS. S. SENAPATI 
MANAS SARAN IA 

MRS. PRANITA CHOUDHURY 
DEVASHIS ThAKUR 
MS. Z. ARA BEGUM 
K.C. SARMA 
SUMAN CHAKRABARTY 
ABRAR AHMED 
MS. SANG I-IAMITRA DOWERA 
PRASANTA KI-IATANIAR 
ANUP JYOTI SARMA 
S.C. CHAKRABORTY 
P.M. DASTIDAR 
HAMIDUR RAHMAN (II) 
MS. DEEPAWALI SHAH 
D.K. CI-IOMAL 
MS. ASHA JAIN 
MD. A.H. LASKAR 
AJIT DAS 
MS. REETUJA DUUA 
S.K. TENARI 
TAPAN KR DAS (I) 
SHAH S. A. RAHMAN 
PARAG K. DUTA 
P.C. BARPWARI 
B.N. HAZARIKA 
R.R. KALITA 
M.K. SI-(ARMAH 
B.C. KALITA 
DRB.U. AHMED 
M.U. MAHMUD 
B.N. SARMA BORDOLOI 
SALAHUDDINANMED 
MRS. J. SAIKIA BI-IUYAN 
NARAYAN CHAKRABORTY 
SASHANKA DASGUPTA 
RIPUN BORA 
JAYNALABDIN (I) 
T.P.MAZUMDAR - 
ANUPAM SARMA 
KAMESWAR LASKAR 
U.K. THAKURIA 
J.M.DAS 
MS. G. DAS IJkHKAR 
CHANDRABORUAH 
S.P. SHARMA 
BHUBAN ES WAR KALITA (II) 
N. K. GOLDSMITh 
SURAJIT DUUA 
A.K. MEHTA 
ANJAN J. SAIKIA 
A.K. BARUAH (II) 
BALDEV SINGH 
Y.S. MANNAN 
RM SEKHAR 
PULIN BISWAS 
MONOJ BHAGABATI 
SONESWAR DAS 
MRINAL SARMA 
MD. A. ALAM KHAN 
MRS. J. CHAKRABORTY 
MS. S.B. CHOUDHURY 
U.S. AGARWALLA 
RK. SENSOWA 
O.K. MAHESREE (Sr. Adv.) 
N.N. BHUYAN CHOUDHURY 
SARBESWAR DAS 
MRS. AMI B. SARMA 
AFTAB ALAM 
J.K. ADHYAPOK 
CCL (RTD.) M. GOSWAMI 
B.K. SINGH 
MD. AYUB ALP 
ADHIRS. CHOUDHURY 
S.R.SAIKIA 
BAHADUR RAMCHIARY 
TAPAN DAS (II) 
MRS. PUSPA GOGOI 
MS. APARAJITA SHARMA 
AJOY KR. DAS 

BIMAL KR. JAIN 
REKIBUDOINAHMED 
MRINAL KALITA 
MS. CHAN DRAMA SARMA 
KD. CHETRI 
S.J. BARTHAKUR 
MS. ANJANA DAS 
K. KATH HAZARIKA 
PARIrOSH BAN 1K 
ARUNABH CHOUDHURY 
BHASKAR DUTtA 
TAYAM SIRAM 
DULALTALUKDAR 
C.R. BISWAS 
BI-IASKAR KR. SHARMA 
A.K. SAIKIA 
DIN ESH AGARWAL 
MS. PANCHALI BHATACHARYA 
MS. MAMONI CHOUDHURY 
MS. TRIPTIDHARA DAS 
SURAJIT CHAKRABARTY 
MS. U. BHAUACHARYYA 
MS. MOMIKSHYAARUNA (OZAH) 
RAJESH AGARWALL 
ABDUL MALIK 
MS. D.S. NEOG 
MS. N. N. AHMED 
MS. S. T. SARMA 
H. B. GOSWAMI 
KHIZIRULMONIR 
MRS. K. K. CHOUDHURY 
MS. MAMON DEKA 
MS. DEBJANI SEAL 
MS. PRIYANKA BARUA 
ABHIJIT BHAUACHARYYA (I) 
MS. ECHO SI-(ARMA 
KALYAN PATHAK 
MAN ISH GOSWAMI 
MRINMOY KHATANIAR 
DIPANKAR BORA 
SUMAN SHYAM 
BEDADYUTI CHOWDHURY 
MS. BORNALI BHUYAN 
MS. BANTI DUTtA 
MS. MOUSHUMI DEKA 
MS. CI-IANDANA NANDI 
SUNIL AGARWAL 
HARI KANTA DEKA (Sr. Adv.) 
MS REHANA BEGUM (I) 
O.P. SAHARIA 
S.C. ACHARYA 
S.S.DU1TA 
AKHTAR PARVEZ 
MS. N.S. THAKURIA 
S.S. MOZINDER BAROOAH 
DIPU MANI THAKURIA 
JAINULABEDIN (II) 
JAWRAMAIO 
JOGEN HANDIQUE 
I.A. TALUKOAR 
BIKRAMCHOUDHURY 
NABAJIT BHARALI 
MRS. H. M. PHUKAN 
&R. MEDHI 
MD. BABULUR RAHMAN 
P.K.PODDAR 
MD. ILIASH ALl 
RAM KRISHNA BHATACHARJEE 
M.K. MISRA 
R.J. BARUA 
B. K. DUUA 
MRS. S. DAS BHUYAN 
MRS. M. RAJKUMARI 
ACHYUT OZAH 
BIKAS HAZARIKA 
MS. MONI NATH 
S. K. DAS 
RAHMAT All 
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DEVAJIT SAIKIA 
MA1N B. U. AHMED 
B. I. HAZARIKA 
SONJOY SARMA 
MD.A. J. ATIA 
ASHIF AMED 
MA1IUR RAHMAN 
A.K, BASFOR 
SHOUMEN SENGUPIA 

D.K.IJAIN 
MS. v1ALLIKA DUTTA 
AJU.1GLA AIER 
H. B SARMA 
PRAiJ NAN C. DEKA 
ARIt1DAM BARThAKUR 
M.J;oAs 
P.K. ALUKDAR 
MS. MOHSYNA SYREEN 
MS. kM. PHUKAN 
MS. !i. RANT BORA 
MArIASH BARUAH 
K.K. bHAUA 
MRSI RANT DUTIA 
ASLAM KHAN 
PRA'1AB CHAKRABORTY 
MS. PURABI KAUTA 
JAYANTA DEKA 
NAVROON NAN 
MS, NIRMAU TALUKDAR 
N.A.LASKAR 
NAJROL HAQUE 
MIThJN TALUKDAR 
KANHAIVALAL GUPTA 
MRS. M. GOHAIN 
MRS. k3ITA MEDHI 
B.S. 6ASUMATARY 
N. P. IbAS 
DHRTIJBA KR. SAIKIA (Sr. Adv.) 
INDRANEELCHOWDHURY 
MRS. tR.  S. CHOWDHURY 
SUBRATBHUYAN (I) 
MRS. 'JYAISNA SIKOAR 
MRS.M. SARMA BARUAH 
J. P. LAS 
HIRALAL MAURYA 
KAMLAKSHYA DAS 
MS. IPSIrAGOI-tAIN 
MS. DPASHREE SINHA 
MS. NRUPAMA BARUAH 
MS. PPIA CHAKRABOR1Y 

SAJID RAHMAN 
MS. A'ARNA AJITSARTA 
G.B. hAS 

S.K. tvEDIl (II) 
BEG1kI R. A. SULTANA 
ALOKDEB 
MS. B CI-IAKRABAR1TY 
MS. INbRANT  CHETIA 
MS. AI4UPAMA DEVI 
SIDDI-IARTHA BARUAH 
S.R. R.JBONGSHI 
K.K. B-1AUACHARYYA 
MS. MNJULIKA BAROOAH 
MS. MANJUSHA JHA 
MD. 4ORSHED ALT 
ZAHAIIGIR HUSSAIN 
S. N. DEVPUZARI 
DIGAITA KR. MISRA 
MD. AITAB HUSSIAN 
MRS. N. S. AHMED ISLAM 
MS. GR. MAHILARY 
M.K MODI 
I.A. HPIZARIKA 
SHAJIHAN ALl 
DHIMAN TALUKDAR 

U.P. BARUAH 
MS. ARUNIMA SENAPA11 
MS. SUJATA CHANCKAKOTI 
A.L. MANDAL 
:IJTPAL DAS (III) 
S. K. KHAITAN 
MRS.V. L. SINGH 
ARNAB JAN DEKA 
S. K. SINGH 
NIRAN BARAH 
MRS. A. A. BEGUM 
SON ES WAR SAlK IA 
J. P. CHAtJHAN 
DEBAJITGOGOI 
GAUTAMSOREN 
AFSARUDDIN CHOUDHURY 
JOGEN BORDOLOT 
SUN IL KR. SINGI-IA 
MRS. B. BHUYAN 
ARUN NAN 
MS. M. BORDOLOI 
SADHAN KALITA 
CHINMOY BHAUACHARYYA 
ANUPAM CHAUDHURY 
PRABAt. KATAKI 
SANJUGANGULY 
R.K. BOThRA 
MS. NAVANITAMITRA 
RAM NAKSI-TTRA 
S.N. RAY 
D.K. SARMAH 
MS. ANUPAMA DASS 
MISS. R. DEKA 
L.K. BORAK 
R.K. ADHIKARY 
S.K. SI-TARMA 
MISS. ANITA DAS 
J. K. SARMA 
MRS. M. CI-IOWDHURY 
ZIAUL AI.AM 
MS. N. HOMCI-IAUDHURY 
S.K. SINHA 
ROMENBARUAH 
ARUPANANDA CHOWDHUR'( 
NILADRI BHAUACHARYYA 
MS. I. KRISHNATRAIYA 
MS. PAHARI SAIKIA 
N. K. BARKAKATI 
ASHIM KR. CHOUDHURY 
MS. S. HAZARIKA 
RUPJflDE 
RK. NAN 
D.J.DUUA 
R.K. SARMA 
DINAMANI SARMAH 
PARTHACHOUDHURY 
B.P.SINHA 
ROFIQUDDINAI-IMED 
AISWARYYA SARMA 
MS. A. BARUA 
MD. NIZAMUDDIN SEIKH 
DIGANTA GOGOI 
SANJIB ROY 
MS. KALPANA GOGOI (SARMAK) 
ANIRBANDAS 
MRS. INDRANI CHOWDHURY 
ANAN KR. BHUYAN 
PALASH DAS 
MS. BIPMKKHI BORTHAKUR 
DIPAK KR. DEY. 
PARNA P. BARUAH 
AJIT KR. OUTTA 
MD. BAHARUL ISLAM (I) 
MD. TARIQUL ISLAM 
ABU SAVED 
SI-lAS KAR BARMAN 
MS, BIJOVA BAIRAGI 

PABITRA S. BHA1TACHARYYA 
SURAJIT BHARALI 
MS. BABINA BEGUM 
MS. NANDITA BHARALI 
SUJITKR. GHOSH 
MISS. RUPALIM DAS 
PRANAB SHARMA 
MISS M.M. BORAH 
MS. BANTI BAISHYA 
RADHA M. DAS 
PADMESWARDEKA 
ANUPAM CHAKRABORTY 
ANGSHUMAN BORA 
RAJEEVDAS 
BISWAMBHAR SI-IARMA 
HARGOBINDA BORUAH 
MS. JmJMONI SHARMA 
PUTULCH. GOSWAMI 
RANJAN GOGOT 
MISS. LOUTA RENGMA 
MISS. BASABI DAS 
MS. RUPANJALI DAS 
MANISH CHOUDI-IURY 
MISS. MARAMEE GOGOT 
NABIN DEB NATh 
MRS. CHAYA DEVI 
MS. BASHARI SEAL 
MISS DEBALINA CHOUDHURY 
MS. SMRrnSHREE CHAKRAVAR1'i 
MISS. MAMANT BASAR 
MISS. SANCH1A ROY 
MISS. ANJALI DAS 
DTPAK KR. KALITA 
NURUL I. CHOUDHURY 
MD. A.K. HOSSAIN 
MS. KAVERI MEDHI 
KAUSHIK GOSWAMI 
ABDUR R. SHEIKH 
MS. TAPASI DAS 
HEMANTA KR. SARMA (II) 
MISS. DIPSHIKHA DAS 
RAJESH KR. BHATRA 
SAGAR RAVI G. 
PADMADHAR UPADHYAY 
MISS. PEACE LAHKAR 
IKBALH. SAIKIA 
D1BYAJYOTI BORAH 
MISS. HASINAYESMIN 
MRS. JURI D. BARMAN 
MISS. ASMINA BEGUM 
MRS. RAKHEE B DEB 
MRINMOY DUUA 
MISS. SANTANA SARMA 
BIMAL SARMAH 
AMBAR BARKATAKI 
MISS. NIZIFA KHANAM 
MS. BARNALI MAI-IANTA 
MIZAZUR R. BARBHUIYA 
SANJAY ROY 
IM11 LONGJEM 
MISS. BIPASHASARKAR 
MISS. RINI SHARMA 
SHAMIMA JAHAN 
NILOUTPAL RAJKHOWA 
R.K. 0EV CHOUDHURY 
SON IT KR. SAT KIA 
MISS. SEWALI KEOT 
MS. MITAU MAHANTA 
GAUTAM KR. SARMA 
SHAHAB UD. MAZUMDAR 
ABDUL MANNAF 
RAGHUNAN PD. ROY 
NURMOHAMMOD SARKAR 
SANTOSH JAIN 
SUN IL KR. JAIN  

DIPENJYO11DI.ffTA 
MRS. BANANI DAS 
RAJESH KR. CHAYENGIA 
MS. ASHA TEWARI 
MRS. R. BORO BORAH 
MISS. REKHA OEM 
MS. N. .MEDHI KAIJTA 
MANASH GARODIA 
JAKIRUL I. BORBI-IUIYA 
SUBIR BHAITACHARJEE 
MS. DIPIKA BORGJN 
MRNALENDU CHOUDHURY 
DHRUVAJYOTI PATHAK 
KAUSHIK HAZARI(A 
DIUP BARUAH (TI) 
MDABDULMATLIB 
RAJIB HAZARIKA 
NABASHISH GOSWAMI 
DEBASHISH BATrACHARVA 
KUMUDCH. BORO 
NARENDRA NATH JHA 
RANDEEPSHARMA 
MS. TAMANNA BORA 
MRS. FARIDA BEGUM 
NEELANJAN OEM 
DEVASHIS BARUAH 
MS. MEETADEY 
TUSHARKT. RAJKUMAR 
?vSS. S. MADHURINEOG 
MRS. RUNUMI DAS 
MISS, B. MAYA CHHETRI 
MD. MASUD-IJR-RAHMAN 1-IAZARIKA 
TAPAN CH. DAS (III) 
.SANJAY KR. CHAKRABORTY 
MRS. D. BAISHYA (GOGOI) 
MS. ANJU AHMEO 
ROBIN KR. DW1A 
SHARIF UDDIN 
MRIDUL KR DAS 
MRS. CHANDANA SHOME 
RITU PARNA HAZARIKA 
ABHIJIT DAS 
MS. KANCI-IAN NEWAR 
HRISHIKESH DAS 
PRABINDAS 
ANKURBHUYAN 
MRS. SHAHNAZ BEGUM 
DEVA KR. DAS (II) 
MS. ROUSHANARA CHOUDHURY 
RABINDRACH. PAUL 
MS. M. BHA1TACHARJEE• 
MS. NAVANITA BARUAH 
WJAL KR. GOSWAMI 
MRINAL KI. NATh 
DURGA P. MANDAL 
MISS. NAMITACHOUDHURY 
DIUP KR. JAIN 
MISS. IJUMONI TI-IAKURIA 
ARUN DEV CHOUDHURY 
NAKUL KALITA 
MS. MUNMUN B. SARMA 
MISS. RANJUMONI NEWAR 
MOIRANGNEM G. SINGH 
SANDIP BHAUACHARJEE 
DEBASHISH SAIKIA 
NANDANSARKAR 
SOFIQURRAHMAN 
UDAYJ.SAIKIA 
PANKAJ KR. OEM 
IMRAN H. LASKAR 
MS. BANASHREE GOGOI 
MISS, HIRAMONI.DEKA 
ISWAR CH. GOGOT 
MISS BIJOYA SINHA 



MD. KURBAN All 
SAHIDUL H. SARKAR 
GAUTAM S'MMA 
MISS Ti Bf-IA1TACJARJEE 
DIIRUBA BAN IA 
GAUTAM CHAUDHURY 
SATYABRAT DEV SARMA 
MRS. NIRADA SEAL 
NARAYAN D. BHUYAN 
KULAJIT DAS 
MD. ASLAM KHf(II) 
SAMIULMUNIR 
SANTANU GOSWAMI 
NARAYAN SHARrVA 
MS. PANCHALI BRAHMA 
MANISH NATh 
MISS. REHNA BEGUM (II) 
MS. RAJI CHETRI 
KISHOR KR. BUANSALI 
DIBAKAR BORAH 
NARESH MARKANDA 
MRS. MAITRE 'fEE BORAH 
JAYANTA KR. PARAJULI 
BAPAN CHOWDHURY 
UTPAL KR. KALITA 
•MS. APARAJITA SAIKLA 
MRS. MEERA H. BORAH 
DEBABRATA SAHA 
MS. ANIMFIA GOSWAM) 
MS. MANOSHI SHARMA 
MISS. SATYAWATEE KONWAR 
MD. JAKIR H. KHAN 
BIJAN KR. MAHAJAN 
ABHIJITBHAUACHARJEE (II) 
ARSHAD CHAUDHURY 
PRANAB KR. DAS 
MS. MITALEE LAHKAR 
KKANINDRA LAHKAR 
MS. MANJU BORDOLOI 
SUSHANTA S. BAROOAH 
MS. S. HAZARIKA (BORA) 
MD. ASLAM 
PRANJAL DAS 
MS. PANNA S KARMA 
MS. MONALISA KONWAR 
SANDI K DEORI 
MS. M. CHAKRABORTY 
DEBOJITSENAPA11 
RAJKUMART. SINGH 
MS. B. GHOSH (SEN) 
MS. TASFIA HUSSAIN 
MRS. MEHBOOBA BEGUM 

* JAIKISHAN BAJAJ 
MS. JAYATI PURKAYASTHA 
MS. PAREE GOGOI 
A. M. BARBHUIVA 
MISS. ARJUMANDA BHANU 
MS. KANGKI BORKATAKI 
BINOY PATHAK - 
NI1YANANDA UPADHYAVA 

• SANJJTSHIL 
MS. JUUE MAHANTA 
MRS. MADHABI SAIKIA 
MISS. BABITA RANI DAS 
SANTANU KR. DAS 
MISS. DOLORINA PATHAK 
SUBHRANGSU OHAR 
PARAMA KUMAR GOGOI 
MISS. GOPA SIJTRAOHAR 
IKBALAHMEO 
SANJIB GOGOI 
ABHIJITBHAUACHARYA (III) 
SUDIPTO BHAUACHAR.JEE 
PRAHLADKR. BRAHMA 

MS. JAGRITI RAJKUMARI 
KUSH RAM BORA 
MS. DEEPALI KAUTA 
DEEPAK BORA 
DIPANKARPD, BORAH 
RAJESH KR. AGARWAL 
MRS. SACHITRABORA 
SUJOY GUSWAMI 
RINKU MAHANTA 
JAIDEEP PURKAYASTHA 
ZAKIRUL AHSAN 
MISS. RINKI BISWAS 
MISS. SHABNAM CHETrRY 
MISS. MANASHI CHOUDHURY 
SANTANU RAJ GOGOI 
MISS, SHARMILA DAS 
MRS. RUPREKHADAS 
MS. ARPITA PAUL 
JOY DAS 
DHRUPAD KASHYAP DAS 
MS. SARMISTHA BARUA 
MRS. PRANITA PAThAK 
MS. MOUSHUMI DAS 
MS. BIlLIE SARMAH 
MS. NANDINI MUKI-IARJEE 
NEERAJ ANAND 
GITARTHA PATHAK 
SAN KAR P. BHA1TACHARJEE 
MD. KOHINOOR ISLAM 
SYED MUSFIQUR RAHMAN 
PUSPENDRAKR. MEDHI 
SANJIB KR. SINGHA 
MISS. NILAKSHI GOSWAMI 
MISS. MANISHA SHARMA 
GAUTAM RAHUL 
MS. ANITA VERMA 
IONGPOKPONGENER 
ANILGOHAIN 
MISS. ANUJI1A BORA 
SANJAY KR. SINGH 
SANJIBBARUAII 
MISS. SOBHANA SAIKIA 
MISS. MOON BARUAH 
BRIJESH SHARMA 
MISS. RAKHI PATHAK 
RATANCH.DAS 
NABAJIT NARZARY 
SAFIQUL HUSSAIN 
NASIR UDDIN 
MS. N. M. BORDOLOI (BORA) 
PRAKASH KR. BOTHRA 
BIJOY CHETIA 
SUBHAJIT BAN 1K 
SAHADEVDAS 
DR K. UDDINAHMED 
MD. A. Q. AKANDA 
PRADIP KR. AGARWALA 
MD. FARID U. BARBHUIYA 
MISS. NIVATI KALITA 
MRS. SAD I-lANA KALITA 
ARUP GOSWAMI (II) 
MS. ARUNDHATI BORA 
MS. RITAMANI GOSWAMI 
SHUROTZAMALSHEIKH 
SUMAN CHE11A 
ALAKESH 0EV SARMAH 
RANJITWAMI 
JAKIR 1-JUSSAIN SAIKIA 
BHUPEN CH. PEGU 
KUNTAL SHARMA PAThAK 
DEEPAK KEJRIWAL 
MISS. AMI SAIKIA 
MRS. RUBI G. GOHAIN BARUAH 
MISS. JOYATI PAUL 

(5) 

MISS. ANOWARA MAZUMDAR 
MISS. MADHUSMITA BAISHYA 
ABHIJIT DAS 
BIJOY KR. DAS 
JAHURUL ISLAM 
MISS. GITUMANI DEKA 
MS. HIRANYAMAYEE BARUA 
MD. JEHIRUL I. AHMED 
MS. PRTIBHA DEKA 
MRS. S. BORPATRA GOHAIN 
MRS. MANASI DAS. 
SYED S. FAR000UE 
PARANGAM N. GOSWAMI 
ANOWAR HUSSAIN 
ADITYA HAZARIKA 
SHIMANTA NEOGI 
RUPAKOHAR 
TAPAS DHAR 
RAJA JOY PHOOKAN 
MANOJ KR. SHARMA (I) 
ROUSHANLAL 
MD. ROFIQUL ALUM 
MISS. PRANATI DAS 
RATULDAS 
MISS. BAGMITA SARMA 
MISS. P. R. MAHANTA 
SANTANUBORTHAKUR 
MISS. MITALI BHUYAN 
MISS. SABINA YASMIN 
KISHORE KR. HAZARIKA 
MOYNULH. CHOUOHURY(2) 
JO NAB ALl AHMED 
RHASKAR NATH 
ALIN SARMA 
KULA PD. GOGOI 
H. M. A. MANNAN LASKAR 
BIBHASH PATHAK 
MD. JYOTSHNA All 

• JITI.JBORAH 
MISS BABITA DAS (II) 
MISS RUNMANI DEKA 
MISS MURCHANA SARMA 
ASHOK KR. BORA 
RANJAN KR. BHARALI 
BIJAY KRISHNA SEN 
MISS MEDHA LILA COPE 
DR N.G. GUSWAMI 
KASHEM BHUYAN 
MISS LIYANA RAHMAN 
M. U. MONDAL 
MISS PARUL DAS 
JAYABRATA SINHA 
MISS BIJAYA HAZARIKA 
MISS SUMITA CHOUDHURY 
DEBAJITBARUAH 
MISS DIPANJANA NANDI 
ABDUL KASHIM TALUKOAR 
BIKASH SARAF 
MS. AMVALIKA MEDHI 
BABUL KUMAR DAIMARI 
MISS IVALINA DEKA 
SANJIB GOSWAMI 
SABYASACHI P. CHOUDHURY 
DEBA KUMAR BORDOLOI 
MANINDRA CHANDRA DAS 
MIlL HOQUE AHMED 
BATU KRISHNA BORAH 
MISS BANDITA 0EV 
MISS JULI COCCI 
MS. V. N. LASKAR 
MISS RANJITAVERMA 
HARINARAYAN SARMA 
MISS DIPANJAU DEKA 
MD. ALAM GEER 

NUR ISLAM 	 C 
BABULDEKA 
AJOY KR. PHUKAN 
ATAL TEWARI 
MISS WAHEEDA REHMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 
J.A. HASSAN 
MISS SAN GEETA SARKAR 
ANJAN KR. DAS 
MISS JAVA CHANDA 
NITESHBHATRA 
MISS DOROThY ROY 
MS. ARPANA BORAH PHUKAN 
MISS LIPIKATALUKDAR 
MISS MEGHALI DEHINGIA 
MISS RIM LV BARUAH 
MS. BIPASHA DAS 
MS. PRANITA DAS 
ABHIJEETKR. BARUAH 
SULTAN AHMED 
MISS BARNALI BARUAH 
MRS. M. MAZUMDERDEB 
MS. PANKAJA UPADHVAY 
TI-IANESWAR SARMA 
ASHIM TALUKDAR 
ABID ALl 
MS. SIMAGUPTA 
D. N. BHATACHARYYA 
MISS SUDAKSHINA KHANIKAR 
ASH IMANTA GOSWAMI 
ANIL SHARMA BHATRA 
K. R. PATGIRI 
DEBENDRA SAHARIA 
RAJIB SARMA 
MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAK 
MISS KAVITA K. JAIN 
TAPAN RANJAN DAS 
TRIDIB KALITA 
MS. MAMONI ROY 
SAIDUL ISLAM 
MS. SHAMIMA BEGUM 
DIPANKAR BAGCHI 
SHYAMAL AICH 
MS. KANIKA S$NGHA 
JAGADISH CH. GOGOI 
MISS SWARNALI S. CHOUDHURY 
HARIBRATA CHANDA 
MUKUTCH. BHATA 
SUJITKR. ROY 
RAJU GUS WAMI 
NANIG. KUNDU 
SHEKHAR CI-IAKRABORTY 
CM P. AGARWAL 
RANABRATA BAN ERJEE 

ft 
MS. SUMITRA SARMA 
MRS. BANDANA DEKA 
TARUNBORA 

- M011 RAJ ADHIKARI 
MISS SABBINA YASMIN 
BISWAJFT BURAGOHAIN 
MRS. BOBY G. BURAGOHAIN 
MISS SANGEETA BURAGOHAIN 
NEEL KAMAL 0EV NATH 
MISS DIPANNITA CHAKRABORTY 
NAZMUL I. MAZARBHUIYA 
PRASANTA HAZARIKA 
MS. NAZNEEN AHMED 
RIVAJUDDIN ANSARI 
SOURAV SHARMA 
MS. SIMA RANI 0EV 
MS. SWARNALATA GOSWAMI 
MAINUL H. BARBHUYAN 



(6) 
MUKTI RAI LASKAR MS.ONTIMA SHARMA MISS KALPANA TALUKDAR MS. 11NKU SOM 
MISS BINA BARUAH TAPAN ROY BHUPEN KUMAR MD. IMRUL HASSAN 
RAFICUL I$LAM  (II) MOINUL HOQUE ANSARY MS. MITALI GOGOI MS. APARAJITAUYAN 
MISS KAMi4LA S?NGHA MD. RAHMAT ALl (II) MISS RULI BARUAH BHUPEN SARMA 
MISS ANUAMA ROY MISS MARY GOGOI DIGBIJOY MANDAL BISKWAJYOTI PATI-IAK 
BISWMITCHAKRABORTY IDRISH CHOUDHURY SANTANU PARASHAR AZIM H. LASKAR 
MD. RAFUkUL ISLAM (III) MS. MINAKSHI BHATACHARJEE MS. MRINALEE BHUYAN MRS. SUNITA M. CHOUDHURY 
BINODATALUKDAR JYOTIRMOY PATOWARY SWAPAN KUMAR DAS RANJAN KR. SAl KIA 
MISS MINERVA BARTHAKUR SHEELADITYA MS. ALPANA SAIKIA MS. ANJ1J AGARWAL 
MISS NI1U HAWELIA MADHURYA MAHANTA MISS NASHREEN AHMED MS. JULIE BEGUM 
RAHULBEZBARUAH MSSSHEHNAZRASUL MISSNILAKSHIBARMAN RUPAMSAr 
ABU NAS1ERUDDIN AHMED RASIDUL HUSSAIN SAIKH MD. A. PAHLAVI K. ENATOLI SMA 
SUMIT  MISS ANJANA SINGHA SHAHNEWAJAI-IMED JASHADHIRDAS 
SANACIIOWBA SINGHA MD. ABUBAKKAR SIDDIQUE MRS. ABHINANDITA CI-IAKRABARTY KAJIMUL H.ARUAH 
Y1JNUSII AHMED 
MISSRIAOEV1 

ABDUL AWAL 
SOHELALIM 

MRS. NIBEDITA SARMAH MRS. DAISY B. GOGOI 
MANASHHALOI UJJWALKR. DAS 

N. ANIX 1SINGH JAIIID M. A. CI-IOUDHURY MISS SUSMITA KANUNGOE DIGANTA SARMA 
BANDN KR. KAR MSS JULFIVA BEGUM MS. TEENA SHARMA PARTHIV K. GOSWAMI 
BIKRALI MALAKAR MD. HOSNUL HOQUE MS. MANISHA SARMAH MS. PRfl9 REKHA BARUAH 
IALIT KR. MINDA TRIDIB BAIDYA MISS BIJU RANI KALITA MRS. CHINOO ROY SARKAR 
MD.F4LEY K.R. Al-IMED SANTANU KR. SARKAR MISS BARASHA DAS MS. IJSHA DAS 
AMZA6 HUSSAIN PRASANTA S. DEKA SAMUDRAGUPTA DUUA MS. BIJITA SARMA 
PHANkRA KAUTA MS. BINITA SWARGIARY MISS KABITA GOSWAMI MD. SHAFIQUE KI-IAN 
JITEN 'AYENG MISS SNIGOHA DAS RAJEEB KALITA SAMEERAHMED 
MS. KABERI DEKA ATANU GANGULY TRIDEEPBARUAH BIKASH JAIN 
PRADIP KR. KALITA (II) BHARGAV SARMA MS. AFSANA IRFAN MS. QUEEN DUTIA 
SAN1NU BORA TALAT H. HAZARIKA MRS. DIKSHAH. BAROOWA AJITBORGOHAIN 
KAR.BI KALITA DIPAYAN DUTrA MS. TRIPTI PATOWARY MS. PRm BORDOLOI HAZARIKA 
MISSMANIKA CHOUDHURY 
MISS RUMA DAS 

GHANASHYAM DAS KRISHNA K. DAS GOBINDA CII. NATH 
NAYANJYO11 MEDHI NAVAN MONI 1-IAZARIKA MD. SURAJ UDDINAHMED 

RAFQUL ISLAM (IV) MS. MOON MOON LASKAR ZAKIR HUSSAIN (II) BABUL KUMAR BATrACHARJEE 
MAS/FERSHEUM DILIPDEY ABDUS S. AKAND ASHINADEVI KALITA 
MRS. SUNITI KALITA MANOJ KR. SARMA (II) MRS. SABINA YESMIN (II) UDITA BARMAN MANDAL 
MD. EKIBUDDIN Al-IMED 
RAJIB BORPUJARI 

MRS. JENNIFER ZAMAN MRIDUL MAHANTA RAMA SHANKAR THAKUR 

DlGLNTA BARMAN 
GURVINDER SINGH SODHI MRS. SONGITA MAHANTA RUPJYOTI BARUAH 
MD. GIASH UDDIN ABDUL GONI PANKAJ SARMA 

SAI4IR DA MS. JULIANA RAHMAN IILAK R. SARMA MILAN KUMAR NEOG 
I-IE ABUL HASM KHANDAKER MUSTAKIM RAHMAN MD. BAI-IARUL ISLAM (II) MS. LUCY LAGACHU 

ORT ILOK DASGUPTA 
AShIM KUAMR BARUAH 

PRANJAL BORTHAKUR MOHENDRA DEKA MS. PANKHI BORAH 

SNJAY SINGH 
BIPUL KR. DAS MRS. B. DAS SARKAR DIBYAJYOTI 1-IAZARIKA 
ASHOK KR. BORAH (2) JONE KR. SENAPATI SAMRAT SAHA ROY 

PIATIM KR. CHAKRABORTV MISS PALLAVI TALUKOAR IFI1QUERRAFIQUE DILIP BASUMATARY 
MtHD. INAMUDDIN INDRAJEETSHARMA l.A. SHEIKH SYED ABDUL MUSSABIR 
NELOWAL DEKA SUKUMAR SARMA MISS ELAKSHI DEKA LAL MAHMUDUR RAHMAN 
M. RUBINA.SULTANA NAYAN JT. SARMA MD. ABDULA. ALAMGIR BIKAS PRASAD 
PARSWAJYOTI DAS NAIR 
FS. AVESHA SIDOIKA 

RITIJ BARNA DEKA KAMAL K. GOSWAMI MS. PALLAVI SHARMA 
MS. MOMITA SARAH BHASKAR JI. DAS PRANAB BORAH (II) 

4S. BHARATI MLJKHERJEE MISS LIPIKA DEV1 BIBEKA NANDA GOGOI MANAS PRATIM 1-IAZARIKA 
MS. MALABIKA P. GOGOI RITURAJ BISWAS DHRUBOJYOTI CHAKRABORTY MS. MONA MALLIK 

~RAVAN KR. TALUKDAR MISS SEEMACHAKRAVORTy' MS.ARUNDHUTI BARUAH RAJASRSHI MALLADEKA 
i IF&ILLCHOUDHURY SATYAJIT K. S. THAKUR ARUNANGSHU DI-IAR MRS. NIKITA BAROOAH 
USHANTA DAS DR MA11UR RAHMAN MS. Sl-{ABANA A. CHOWDHURY BIDHAN DAS 

AMrr JALLAN 	. MRS. P. DUTIA BUJARBARUAH TAPAN RANJAN DEURI MANORANJAN DEKA 
?STIAQUE ALAM AMAL KALITA MANOJ KR. SARMA (III) KAUSIK PAThAK 	- - 

RAJIB CI-(AKRAVORTY MS. MANJU AGARWALA MRIDUPAWAN GOSWAMI RANJAN SARMAH 
LASHMI N. DIHINGIA MOBARAQUE HUSSAIN AMLAN SARMA SANTANU PRASAD DAS / RAKESH OUBEY PURBADRI BANERJEE MS. MADHURIMA DU1TA GAURAV KHANDELIA  
DEVJYOT1 CHOUDHURY MRS. C. BARUAI-I TALUKDAR AMIT GOYAL MISS AMRITA RAKHRA / PRIYANKU SUNDI ZAKIR HUSSAIN DEBASISH SINGHA MS.ANZITA SAIKIA  

I SUBRATANATH(II) MAZHARUL ISLAM YADAV P. DAS ABHIJITSAIKIA 
/ MISS GuY KALITA MRIDUL KR. BORAH JAGAT CH. BORAH DIBYAJYOTI BARUAH 

ROSHAN MALOO (JAIN) MRS. NANDITA NATH ANOSHUMAN SARMA 

Received from the executant, Mr/Ms ........................................ . ......  .................. will lead And Accepted 
satisfied and accepted me/us in the case 

p4T 
Advocate ' Advocate Advocate 

And Accepted And Accepted 
.. . ................ 

Advocate Advocate - 

•-- 

Printei and Pub(isfie6 by gaUtj J-(igfi Court Bar J4ssociation, guwafiati -781 001 



/ 

	 I 
4.. 

1'.Jn 

1ce 	 tkJ 

c-r 

- 
	

e10 	 '1 
: 

I 	t.• 
- 	- 

"-I-' 

LV'Q 



I 	• . H 

MEMORANDU4 OF APPEARANCE 

To, 
Tho flnicFrr 
Cenftal Administrailve Tribunal 
•Bhangagarh, Rajgarh -Road, 
Guwahati. 

• 	 INTHEMATTEROFI 

O.A. No. J 99 of 200 

• 	 . 	

0 	 Appcant 

- 

Union of India & Others 

-- Respondents 

I, M. U. Ahrned, Addi. Central Govt. Stnding Counsel, Central 
Administrative Tribunal, Guwahati, hereby enter appearance on behalf of the 
Union of India & Respondents Nos. ._ in the above case. My name may 
l4rIy beiioted as Counsel and Shown as Counsel for the P.espondent/s. 

(frotr UiDin Ahmed) 
Add. 



District: - 

 
r'i 

JUl iLl___ 

Wt ,wy 	 (P4 
M.!rge/ Telecom 

AKALATNAMA 
GAUHATI HIGH COURT 

TIi.k HIGH COURT OFASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA, 

PL:
MIZORAM AND ARUNACHAL PRADESH) 

No. 	/ 	of 200 

Versus 

Appellant-  
Petitioner 

Respondent 
Opposite party 

Know all men by these presents that above named 
	

V.. -• (sr) 
I 
	

IW"'hereby 

nominate, constitute and appoint Shri/.mti 
I. 	 A 	

Advocate and such of the under 
mentioned Adovate/Advocates as shall this accept Vakalatnamato be my/ourtrue and lawful Advocate 
to appear and act/ plead for me/us in the matter noted above and in all Miscellaneous and interlocutory 
matters in connection therewith including review and execution of decree or order, if any, and compromise 
and for that purpose to do all acts whatsoever in that connection including depositing or drawing money, 
filing in or taking out papers, deed of ôomposition etc. for me/us and on my/ours behalf and I/we agree 
to retify and confirm all acts so done by the said Advocate/Advocates as mine/ours to all intents and 
purposes. In case of non payment of the stipulated fee in full, no Advocate/Advocates as mine/ours to all 
intents and purposes. in case of non payment of the stipulated fee in full, no Advocate will be bound to 
appear or act orto do such act for which heis so authorised. 

In witness where I/We here unto set my/our hand this 
	 dayofi1e'v._1 200. 

Shri. G. S. Massar (Sr. Adv) 
Shri. S. R. Sen (Sr. Adv) 
Shri K. S. Kynjing (Sr. Adv) 

.4. Shri V. K. Jindal (Sr. Adv) 
Shri B. N. Dutta (Sr. Adv) 
Shri B. P. Dutta (Sr. Adv) 
Shri R. P. Sharma (Sr. Adv) 
Shri A. K. Phookan (Sr. Adv) 
Shri B. B. Nazary (Sr. Adv) 
ShriAnil Sharma (Sr. Adv) 
Shri Nilayanda Dutta (Sr. Adv) 
Shri S. P. Mahanta 
Shri Ranjit Kar 
Smti Tshering Yangi Bhotiani 
Smti Minati Sarma 
Shri H. S. Thangkhiew 
Shri Themis T. Diengdoh 
SmtiAnuradha Paul 
Shri Subhasis Chakrawarty 
ShriAbdul Samad Siddiqui 
Shri Heletson Nongkhlaw 
Smti P. D. B. Baruah 
Shri Chandra Prasad Upadhya 
Shri Krishna Sunar 
Shri Lohit Ranjan Das  

Shri Subash Chandra Shyam 
Shri Biswadeep Bhattacharjee 
Shri Dilip Kumar Thapa 
Shri Ranabir Chowdhury 
Shri B. K. Deb Roy 
Shri,W. H. D. Syngkon 
Shri Paritosh Dey 
Shri Tabris JaIa!Ahmed 
Shri Noor Muhammad Mansuri 
Md. Khalid Khan. 
Smti Deeya Singh Rathore 
Ms Debjani Das Purkayastha 
Shri ChandramaniAdhikari' 
Shri Subir Sen 
Shri N. Dues Chullai 
Shri Raghvendra Jha 
ShriAnil KumarAgarwal 
Smti Mona Wahiang 
Shri P. K. Borah 

4hri Rakhal Deb Nath 
Shri Kordor Marbaniang 
Shri Sandeep Kumar JindaI 
Shri Biru Bir Mizar 
Shri Hridesh Ranjan Nath 
Miss Dii Nasin Rahman 

Co,ztil Page 2/- 
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Shri Kiron Barua I 	' Smti Lalmaun Kim Khangte 
Shri Diganta Das 
Smti Sumitra Sarma 
Shri H. MoonHght Dkhar 
Ms Kerpa Meida Lyngdoh 
Shri Thongam Rakesh Singh 
Shri Pangachow Luikhan-i 
Smti Bathsheba G. Pyngràpe 
Shri S. Tipsngi Laso 
ShriNoorAinkhan 
Smti SanchitaA. Pandit 
Shri Sibasis Sen 
Ms Nellysa F. Kharshiing I 
Smti Ranee M. Kharsyntie'w 
Smti Rebina Subba 
Smti Swapna C. Momin 
Miss Sunita Sinha 
Miss Binupama Rajkhowa 
Shri V. K. Kynta 
Smti J. B. Kharbhih 
Shri Mohon .Massar Diengdoh 
Miss Nakilin Giri Shylla 
Smti Badonnam HynnievAai  
Shri Biplab Kumar Dás 
Miss Satrupa Bhattacharjeé 
Smti Chancymai Syngkon 
Shri Shngain Lang Wahlanç 
Shri Synroplang Syngkon 
Miss Moumita Das 
ShriA. N. Diengdoh 
Miss Gardenia Shallam 
Shri N. R. Laitphlang 
Shri Kamal Kumar Gupta 
Shri Parikshit Paul 
Smti Natalie lone Dkhar 	L 
SmtL PraveenAhmed 
Smti Bratati Deb Roy 
Smti Pynhunlang Wanshnong 
Shri Diwan Nongrum. 

,&'rr 	r 	VLIj.4 

Shrj Thomas Diengdoh 
Shri S. K. Deb Purkayastha 
Shri Subhrangshu S. Das 
Shri Kaustav Paul 
Shri Sentilong Changkija 
Shri H. Abraham 
Shri Lesley Khyriem 
Smti Sima Bhattacherjee 
Smti Rita Choudhury (Dey) 
Shri T. B. Chetri 
Smti B. M. Joshi 
Smti Ritu Limbu 
Miss Sujata Chamaria 
Smti Anindita Yadav Sarki 
Shri Edmund C. Suja 
ShriA. H. Hazarika 
Dr. B. Datta Ray 
Shri S. S. Dey 
Shri Hubert Kharrnih 
SJiri Pyflang Nongbri 
Md.AftabAtam Khan 
Shri David Ch. Sangma 
Shri Shiv Prasad Sharma 
Shri M. F. Qureshi 
Shri LemondeeLyngdoh 
Shri Ehbbklang Kharumnuid 
Shri Projend D. Sangma 
Shri J.. I. Borbhuiya 
Shri kesav Ch. Gautam 
ShriArun Mukherjee 
Smti Manisha Jha 

182. Smti Evalarisha Rynjah 
83.. Shri Raj Bahadur Pradhan 

Shri Sunday Morning Suna 
Smti Sujata Gurung 
Shri Rabi Gurung 
Shri Nitesh Mozika 
Dr. Tilok Das Gupta 
Smti Santa Jha 

0. Smti Lahun Lyngkho 

9 
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form the excutant. 
nd accepted. 

Shri/Smti ................................................. will lead 
Me/us in the case. 

Aid Accepted 

Advocat 	 Advocate 	 Aivocate 

Printed and publish by Shillong High Court Bar Association, Shillong. 


